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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 1179/2024

In the matter of:

Hariyali Welfare Society ...Applicant

Versus

Union of India & Ors. ...Respondent(s)

l.

o

3.

SHORT REPLY ON BEHALF OF RESPONDENT NO. 2,
THE CENTRAL POLLUTION CONTROL BOARD (CPCB)

That the present reply is being filed by the CPCB in compliance with the
order dated 23.09.2024 & 16.1.25 passed by this Hon’ble Tribunal in the
present O.A.1179 of 2024.

That at the very outset, the answering Respondent denies all claims,
contentions, allegations, and averments against answering respondent CPCB
in the above Original Application (OA) contrary to anything stated or
submitted in this reply. Nothing in the OA may be deemed to have been
accepted or admitted by the answering Respondent for want of a specific

denial, save and except any averment which has been expressly admitted

hereinafter.

That, CPCB is a statutory Board constituted under Section 3 of The Water
(Prevention and Control of Pollution) Act, 1974. It performs the functions

under The Water (Prevention and Control of Pollution) Act, 1974, The Air
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(Prevention and Control of Pollution) Act, 1981, and The Environment
(Protection) Act, 1986.
REPLY:

4. That under averments made in the Original Application No. 1179 of 2024,
Hariyali Welfare Society V/s Union of India & Ors., the applicant has raised
the grievance against the Frequently Asked Question (FAQ) published by
CPCB which according to the applicant is not in accordance with sub-rule 2
of Rule 9 of Plastic Waste Management (PWM) Rules, 2016. The Hon’ble
NGT in its order dated 23.09.2024 has issued the following directions which
are as follows:

“Issue notice to the respondents for filing their response/reply by
way of affidavit before the Tribunal at least one week before the
next date of hearing through e-filing. Applicant is also directed to
file an affidavit of service at least one week before the next date of
hearing....”

It is humbly submitted that further, Hon’ble NGT in its order dated 16.01.2025

has issued the following directions:

"Learned Counsel for the Respondent No. 2 seeks a week’s time
to file the Reply. It will be open to the Applicant to file rejoinder

within two weeks thereafter.”

Copy of the above NGT Orders is placed at Annexure I

5. It is humbly submitted that as per Rule 3(n) of PWM Rules, 2016 (as

amended),

— “multilayered packaging”’ means any material used or to be used
ovt. 0
Arez- Delhi (NCR) for packaging and having at least one layer of plastic as the main

Regd. No. 1685 /*
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ingredients in combination with one or more layers of materials
such as paper, paper board, polymeric materials, Aluminum foil,

either in the form of a laminate or co-extruded structure”.
Copy of PWM Rules is placed at Annexure II

6. It is humbly submitted that as per following are the provisions of Rule 9(1)
and 9(2) of PWM Rules:

Rule 9(1) The Producers, Importers and Brand Owners who
introduce any plastic packaging in the market shall be

responsible for collection of such plastic packaging.

Rule 9(2) Where any Producer, Importer or Brand owner fulfils his
extended producer responsibility, he is deemed to have complied with

his responsibility under sub-rule (1).

7. It is respectfully submitted that Guidelines on Extended Producer
Responsibility (EPR) for Plastic Packaging has been notified in the Schedule
[T of PWM Rules, 2016 published by Ministry of Environment, Forest and
Climate Change (MoEF&CC), Government of India, in its fourth
amendment to the Plastic Waste Management Rules, dated February 16,
2022. A true copy of the Plastic Waste Management Rules, 2016 dated
February 16, 2022, is annexed herewith as ANNEXURE - II1.

8. It is humbly submitted that as per Section 4 of the notified EPR Guidelines. :
The following entities shall be covered under the Extended Producer

Responsibility obligations and provisions of these guidelines namely: -
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(1) Producer (P) of plastic packaging;

(i1) Importer (I) of all imported plastic packaging and / or plastic
packaging of imported products;

(ii1) Brand Owners (BO) including online platforms/marketplaces and
supermarkets/retail chains other than those, which are micro and small
enterprises as per the criteria of Ministry of Micro, Small and Medium
Enterprises, Government of India.;

(iv) Plastic Waste Processors

8. It is humbly submitted that as per Section 5.1 of the EPR Guidelines, the
following plastic packaging categories are covered under Extended Producer

Responsibility:
(1) Category I Rigid plastic packaging;

(i1) Category II Flexible plastic packaging of single layer or multilayer
ARY o, ; :
%‘p\(/@}‘(more than one layer with different types of plastic), plastic sheets or
\ -

.% > .
‘\\?i’\ N “like and covers made of plastic sheet, carry bags, plastic sachet or
QKQ\\ (OB'_); %3 p
CUEVO ORI B
AN Fnduches:
we. Q_? ‘_'V.p. k)
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&

,'f(/iii) Category III [Multilayered plastic packaging (at least one layer of
plastic and at least one layer of material other than plastic);

(iv) Category IV Plastic sheet or like used for packaging as well as
carry bags made of compostable plastics.

(v) Category V: Plastic sheet or like used for packaging as well as carry
bags and commodities made of biodegradable plastics Category V

9. It is respectfully submitted that the CPCB has developed the Centralized
EPR Portal for Plastic Packaging https://eprplastic.cpcb.gov.in under
provisions of the notified EPR Guideline.
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10.1t is humbly submitted that the CPCB has also prepared the Frequently

Asked Questions (FAQ) assisting entities in addressing common concerns.

11.1t is respectfully submitted that as per Office Memorandum dated 03-02-
2023 published by MoEF&CC, “EPR target is on a weight basis, while
registering for EPR of multi-layered plastic packaging, in which plastic sheet
or like, is a part, the complete weight of multi-layered plastic packaging will
be covered under EPR”. A true copy of the Office Memorandum dated 03-
02-2023 is herewith annexed and referred to as ANNEXURE-IV.

12.CPCB has updated the FAQ uploaded on the EPR portal regarding the
concerned question no. 21 in the matter, as per clarification provided by
MoEFCC in its OM dated 03.02.2023, wherein PIBOs are required to fulfill
their EPR obligations as per the complete weight of multi-layered packaging
on the EPR portal. The copy of updated FAQ is attached as Annexure V.

13.That, the answering respondent craves leave of the Hon’ble Tribunal to file

an additional reply, if required, in the future.

14.That in the light of the above submissions, it is respectfully submitted that
this Answering Respondent, i.e., the CPCB, shall abide by any order(s) or
direction(s) passed by this Hon’ble Court in the instant OA.

Divya Sinha
Scientist ‘F’

Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 1179/2024
In the matter of:
Hariyali Welfare Society ...Applicant
Versus

Union of India & Ors. ...Respondent(s)

AFFIDAVIT
I, Divya Sinha, working as Scientist ‘F* in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 1 in the above

matter, do hereby solemnly affirm, declare on oath and state as under :-

1. That I, the deponent herein is authorized representative to represent the
Respondent CPCB in the present case, and as such, I am well conversant
with the facts and circumstances of the present case on the basis of the
information derived from the official records, and hence, I am competent
and authorized to verify, sign and swear this affidavit on behalf of the

Respondent CPCB.

2. That the accompanying short reply may be read part and parcel of the

present affidavit.

3. That the accompanying short reply has been drafted and filed under my
instructions and authority the contents thereof are true and correct on the

basis of the record maintained during ordinary course of business of CPCB
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and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake of brevity.

VERIFICATION

28 APR 2025

DEPONENT

<= T¥=e1 / Divya Sinha

B o SRy f— P .

5@ ‘7w [ Scientist '
I wemor Ridisor =
Central Pollution Control Board
(vatevwn, 4 & wrerarg uRe i, WRe we)
Wo Environment, Forest & Climats Change, Govt. of India)

R0 s, g8 arfw R, Red-1i0032
arivesh Bhawan, East Ariun Nagar, Dethi-110032

Verified at Delhi on this day of 2025 that the contents of the above reply are

correct and true on the basis of the records of the case as mentioned in the day-to-

day affairs of the CPCB. Nothing has been concealed therefrom or mis-stated.

B

DEPONENT

<=1 ¥@1 / Divva Sinha
T «
S 1% / Scientist 'F
g wgEeT Shsror ek
;an ral Pollution Control Board
( WM. T V4 A UREA WA, T W)
i{o Environment, Forest & Climata Change, Govt. of india)
ﬁ'&w 7, 94 a7 R, Red-110032
‘@sh Phawan, East Ariun Nagar, Delhl-110032
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Item No.07 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OriginalApplication No.1179/2024

Hariyali Welfare Society Applicant
Versus

Union of India &Ors. Respondent(s)

Date of hearing: 23.09.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Ritwick Dutta, Adv. for Applicant (Through VC)

ORDER

1. In this original application, applicant has raised the grievance
against the following Frequently Asked Question(FAQ) issued for the

purpose of EPR relating to multi-layered packaging:

“17. That the FAQ states that for the purposes of EPR, only the
weight of plastic layer in the multi-layered packaging is to be
considered:

“21. What material is to be considered for EPR in case of MLP
(at least one layer of plastic and at least one layer of material
other than plastic)?

Weight of the plastic layer is to be considered for EPR in case

of MLP (Category-III).”

2. Submission of Counsel for the applicant is that aforesaid FAQ runs
counter to Sub-Rule 2 of Rule 9 of Plastic Waste Management Rules,
2016 which reads as under:

“9. Responsibility of producers, Importers and Brand Owners.-
(1 )xo00axx
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(2)Primary responsibility for collection of used multi-layered
plastic sachet or pouches or packaging is of Producers, Importers
and Brand Owners who introduce the products in the market. They
need to establish a system for collecting back the plastic waste
generated due to their products. This plan of collection to be
submitted to the State Pollution Control Boards while applying for
Consent to Establish or Operate or Renewal. The Brand Owners
whose consent has been renewed before the notification of these
rules shall submit such plan within one year from the date of
notification of these rules and implement with two years
thereafter.”

3. Counsel for the applicant has submitted that in terms of the
aforesaid rule, the primary responsibility of the producer of multi-layered
plastic sachet, pouch etc., is to collect back the plastic waste generated
due to their product, therefore, producer of the multi-layered plastic
packaging by discharging the EPR is required to collect back the same
category of multi-layered pouch or packaging material which it has
produced and obligation is not discharged merely by collecting back the

virgin plastic.

4. To elaborate on his point, he has referred to Rule 3 (h) of Rules,

2016 which defines the extended producer’s responsibility as under:

“3... (h) “extended producer’s responsibility” means the responsibility
of a producer for the environmentally sound management of the
product until the end of its life.”

5. Counsel for the applicant has also referred to Rule 3 (o) of the

Rules of 2015 which defines multi-layered packaging as under:-

“3...0. “multi-layered packaging” means any material used or to be
used for packaging and having at least one layer of plastic as the
main ingredients in combination with one or more layers of
materials such as paper, paper board, polymeric materials,
metalized layers or aluminium foil, either in the form of a laminate
or co-extruded structure.”
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6. Submission of the Counsel for the applicant is that FAQ 21 under
challenge in this original application runs counter to Rule 9(2) of Rules
2016 and on account of the impugned FAQ, the object of collecting back

100% multi-layered packaging is defeated.

7. The original application raises substantial issues relating to

compliance of environmental norms.

8. Issue notice to the respondents for filing their response/reply by
way of affidavit before the Tribunal at least one week before the next date
of hearing through e-filing. Applicant is also directed to file an affidavit of
service atleast one week before the next date of hearing.If any respondent
directly files the reply without routing it through his advocate then the

said respondent will remain virtually present to assist the Tribunal.

9. List on 16.01.2025.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
September 23, 2024
OriginalApplication No.1179/2024
JG..

10
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Item No. 13 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1179/2024
Hariyali Welfare Society Applicant
Versus

Union Of India & Ors. Respondent(s)

Date of hearing: 16.01.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Ritwick Dutta & Ms. Itisha Awasthi, Advs.

Respondents: Ms. Nidhi Jaswal, Adv. for MOEF&CC (Through VC)
Mr. Syed Mehdi Imam, proxy counsel for Mr. Atif Suhrawardy, Adv. for
CPCB

ORDER

1. Learned Counsel for the Respondent No. 1 submits that though the
reply was filed yesterday, since it was filed belatedly it has not come on
record. Office is directed to place it on record. Counsel for Respondent
No. 1 is directed to supply a copy of the reply to the Applicant within

three weeks.

2. Learned Counsel for the Respondent No. 2 seeks a week’s time to
file the Reply. It will be open to the Applicant to file rejoinder within two

weeks thereafter.

3. List on 01.05.2025.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM
January 16, 2025
A..

11
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T Ho o TeA0-33004/99 REGD. NO. D. L.-33004/99

HIRd = ASTUA

The Gazette of India

EXTRAORDINARY
AT [I—9Us 3—37-WUsg (i)
PART II—Section 3—Sub-section (i)

puicank-Reeaiiin
PUBLISHED BY AUTHORITY
€. 178] 73 faoett, Ihar, A 18, 2016 /WA 28, 1937
No. 178] NEW DELHI, FRIDAY, MARCH 18, 2016/PHALGUNA 28, 1937

T, a9 Sl Sarg IRadq §aeg

st
7% faeett, 18 /74, 2016

T, 320(37) —ATT TR, TERTA TG0 ST a7 HATAT FIT ATEGEAT HEAT AT,
249(3), A 4 FLAT, 2011 F Tga TATiee® ATAL (Fae T Tgead) Faw, 2011 wawriara &y o o,
e T uw genfaa o am == fRamt 7§ 3o § 9fag wrfees soferg & wewr & o v R

AT IYeTsl FLTAT;

T =9 Il #7 AfF FOR &7 F A6 T AT WAEeH AIAT B FAGH FIA, HIA T
TAFIOT, T AH TT T 3 6 [oIT =27 | STAAT THh ST & g Thelt &d | Sr2rar qegqadt arait 1+
ST e & wATiRes Ui F Thel & QU0 | I AT aral, T9: Fowd! AT AT HATLRT T
QIR TRAT ST STTare Taer TOTTeAT 2t ETerahTiereha o [olT TgUaT 6 AT L T (@I AT 6 (0
HET TLHIT o FAHTT (FIAT AT THEAT A,

AT TATE (H2e10T) AfHaw, 1986 (1986 T 29) FT &T=T 6, 8 3T 25 FT Ta ARl &
TANT T g0 WG OEERTY, TITEL0, a9 i SToarg Tadd #aag g0 qarar Fa8 orqiq wntees

safore yay (=, 2015 w=a & oo 7 91.F.R.423(30), i 25 |, 2015 % dgd TRIed wy

o 3 e o arie #r 3% SfEgEET ot T B gfaat Sear wF Suersy wrs e off 399 60 R
&1 rafer T S 8§ [ A9 THIET eI arel gATiad a9t il & sy i e et 0

T,

¥ I<6 Trora T TfATT 25 WS, 2015 T AT F U IqAe AT AT TS o

SIY 36 WHTRT AW % Hae | Sd1 § I A F (& TTH ATl A AT T hol T TR
g fAfdea = g

12



THE GAZETTE OF1]% : EXTRAORDINARY [PART II—SEC. 3(ii)]

A, TATY, TATFL (HLEAW) AT, 1986 (1986 FT 29) H &T 3, 6 3T 25 FRT V&

IEAT T TART FId g JAT ATeeh ATAL (T 3T Fgeaq) Faw, 2011 F1 AfGFAT Fd g0, 39
AT T FIEHT ST Ih ATEHAT F T &l e g AT ot e & & §, 73 a9 tagrr
e e aamr g, o9iq -

1.
()
2.
(1)
(2)

3 @

2493

TR T i ITW.- (1) 37 R = wfeng A erafore s Ram, 2016 21

=4 Rt # Suarer 3 fHem 3 TS # e wehte Y e |/ Ig1 g

T §AT-

T fRaw wea sraferg Iouras, gt e e, g EfRETar s sares w i ng g

e 4 5T FFr g AfeEa FEa § ey & e aue 3ore & A F
Rt zewreat a1 faaw sufds s &7 el 9% AR T80 S Tieq T2 Be [EHT, THETE
ST OT TETAT % TRionT H AT ZHSAT ST TheT STTEerT A7 fRerad, sy ofiT T6HT Y1 & o+
ITATET 2 ST AR g1 g

afeTeTd.- = et | St 7o o st | st sruferd 7 2n-

"R & TatEer () s, 1986 (1986 FT 29) AT 2

"Sie T U SE AT HOAT T AT ¢ ST et Iiiehd Si€ e % dgd s aeq a=dT gl

" AT T ATREE ATHAT AT FHTEE AT TATIREE FTHIT  FHAT AT, F S AT FEq0 G4
FEA F TATT o7 soge a7 afesa g S w3 o S i f@fersear g freg o T A
afeafera agi g S U TeRfoRT wfsa Fwar 8 a1 st W a9ar & SeE ' i S0 F 0@
et fara ST €;

e " TAT g 7 AT g TS @EET AT F=9T S 996 $f7 THHE a4y qvF "1t AT | ateated
%-.

"HIRE FIST WTREF" T T wrfees sfed g st Sfaehier shramsit g e g9 % S
FTE-STe-ATFATSE, ST, AHTEH JIRIDT HI HITES FLAT g 3T AT AT FUTEE T ARAT 6
AT S W HT FHET 3§ 3 51 397, f@eroof 77 e smfore 981 gredr g;

gt & ST (ST faTeer @t R srfafRem, 1974 (1974 =7 6) i 3 (T AT
a7 ) afefaaw, 1981 (1981 &1 14) F FAf\ Hag TS TG0 HIAT aiE AT Tg07T
FRafaa=or wfafa & warfaq 2 6 Feafa e 8@ F= i agafa st 2;

"fRreea” & et TRl #7 agd |ie A | 6itas w9 # S ST €

"R Saes TRE” § =9F S a9 SR F TFiEuig €9 F 958 % o 3ca7ed #7
T AT &;

QTR qeTd” & 5, T, S AT A I FT § @A F {7 AT G ga&Ted, B |E, THepd AT
THT T G TaT AT &,

rgfaET | wATfEed Ut & UHA, WETLOT, Y WhEI, THERr $iY Aaem F fore suen
T st et gt st g;

"AETARAT" o UHT S(<h AT99T g ST AATT HaT g AT FHLA 1 QT T@dT ¢ &Y oreh 9]
AATA-ATT A T ATHE §, T T 39 A+497 90T &7 F ge 7@l af % &,

"HE A9fAse A" § Feg AT AW, T AT (9T, qieds AT WTEae ]
FAAT, FEAATA, T, HMAATAT, [Feafa=mad a7 TqeAT F 7 T, FMeA, FTHEHI, Bled,
YA, Wi ST AfT aRE grr sfesa wam S eI Aant w7 ATIHRT qfia g s
afeafer ;

13



(9 [-ETE 3(ii)] qRA T 33959 STETHIROT

(®)

(®)

Rffwtar & STaTeE aT Tl AR F =Y § TEG A7 ST aTel SATeed A HLA T gt b
IEITE § 7T 2Af<h AT TS AT sfvrweor srfirya & S wfrafor €

"FgE QT AT = ForT sgea AT SgE S ATt s AUt AT 8 ST FTS, F aE,
FALT AIARIAT, eTfcash qagl AT TAHAIH =T ST AT a7 AfHAe & €9 § 7 qg-afgad 7
[ ST SR % U T ST g AT SIS qET HHehl F T § AT FT B F UH Tq¢ @l
g.

' " F UHT AT AT g SEH IR eTede SReE, 399 g9 G e |, BT,
ArRAY, TRt sreTee, Trefisraide, Tt ieie SHHaTae S| 359 qTferdT & Aaeq®
T AT 8,

"ATRE® FTEL" & AT F5d | ATHUT g AT § adl 98,

reTiRes afree” & UH Rt wertRew F srfeg & S ST % we=na Av swerfa SuEnT *
Te=Td e foaT STaT B

"Rfge nfgewrd" & e 12 § At wfter afiom

"STEE" T T ST AT AgaAea< T TehionT AT TATrEea Sffe AT SE o TATHHTT A7 e § @9 =4 i<h
AT ¢ 3T ATeea offe AT S| AT wATees 9ffe & 910 T Fa< AT T€q i TehionT AT T &
T sgea i F{SHT 7 ITART 7 T I AT ARE AT 8,

O IO AU SIS IR FAA 6 [0 JHahd WATRed Sirse &l 91 IeqTE AT Foal
TR # T e B iR & qf e g

"Rl 7 Tt TS yguer e S 91 qag ygur e atety # e
AT

"qy AT T agr o ERIT S 99 fAuhar (SSHTeET T §3Ew S 9 fowy & AfHaee)
fafe, 2014 (2014 77 7) ¥ g7 2 ¥ ITATT (1) F @ (1) § 2;

figE S8 AT ATt arer et S A ot g o S sfanta srfegf=a & afafa
(TATHET) AT FEIT FIAAT 6 AT TOT Hls AT T [T ST ST TATReF ATIAE FT TG
T SrfrRTor 1 J/i9T T g, wreAfed g

AT ATREE" | Ut wTiees qradt stf s & St qgor 3w At o = g ar = av
Hfores * wrer oY Ffeetee TE o T g

"FafArse A" T TAT HF AT AHAT FT T AT FEAT, A 3, AATI@H, STTME 3T
TAT FvaeRe ST oT9ferse wATiees Sa1 Feq €, Afed Reradt oiw arforfSgs st st g &
Tteafora ;

"AYTRASE Teg" T AT FATTACE FT TATAL AT (Y H GG T T THAW, HSW, TaeH,
T TR, T T, T =60, 1T AT AT ATHIT &

"HAUTAST FA AT T [ TR ART AT e AT F oA | T =g € F o« 1 qriera
T SRR AT TSITAT, SARAT AT THE ST 2

ad.-

FLY T, wATreea offe AT THT THIT AT wTieed e AT TgEAL T TGehfoiiT o o A0 & A=,
AT, HETOT, faaeor, o i STIRT & SqHA a0 Heatared ord T30 0 ST, serd -

FEY I AT AT FRISIT AT AT TTHfa® 1 & g0 St Feft feme sro 3o & <fgq § ar sea
el oTehl 3f¥ ThT T STANT € IATT T § ST THI-THT I TAT-HLET "Grer Ia1f, Fosiia

14



THE GAZETTE OF1]J)Q : EXTRAORDINARY [PART II—SEC. 3(ii)]

a7 A e F I F TR H A ATAT wATiReht SR 6 o ISRt #fiw SRt T g A
of i & et AT srsue 9833:1981 % ET &

AT ATeed & o Hil s AT [ AThd TATeeh o g IcAEl T ITANT @I AT 91 % orT
FATT FT ATHYT T ASTE LA, Tg A, FATL0T FXA AT TohioiT F4 o [oIT Al AT ST,

SRR AT T AR wTieadh % o TRt 558 a1 it |1erd & o= areshied 9 9 981 g,

wATee offe AT TET TR, ST Tgeadid TohionT ST F&q il Th{oT AT A % fory yoga =anfees
ofte & a9 FaT T AT ATT Tl g, T AeTS TAE qAISHIE o FH Toi g, T8 SIEHT gl
Tt weTiEes ofte IUTE  FEAT § ATHF B

At d9g 7 Tguw FEE JE 31 yguer FEEw gt & Afem e T @
T ITATEH il Fod T ATHYT o6 T H TIFT I ATAT AT T 7 S=T AT T ITAse FLUIT AT
RELRIETTIR

T, THETE ST I TETAT % AT, Gfar A7 faeht 3q wrfees araeft I &9 7 ST T8
[ERIESILUIR

TATIReH ATTAST T A T THA-HHT I TAT LT ATCAT AT AT & [TFH0T
forw Artast A ffREer wT.AT.14539:1998 F &7 g,

HIETS &1 ST HIEE TIT TATREH | a9 hil o 9T AN Al GEIT| HIIES TS TATIeeh & a9
FET T AHT-TGTT TAT FATAT FIEE TST TATREF o [0 fAfAcer a1 ATt = meue a7
ArSTHAT 17088:2008 F SATET ZT| FHIEE AT KLt o7 * fafawtar ar fEerar feroore = feshr
T F T Feald TE (HFA G & THT07 T T HT,

AT Tiee-Aoss UHE-faamad Foerse RIaiomT Aigd hHT |1 TaTT il ATeed qrer &7
ITART fret oot & Foft ToRTE 3 T[ehT, OT HHTAT 3% T8 & TohionT & forw Agt foham stroem)
AELT BT THahTAT BT 9 Hag ATIHRTAT | TATReH AATACE T TH THL T -

THT WAt ees Tairee S TAthd AT ST JhaT 2T, FT T ahd TTited TaiAre qa: =@ ol
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 18th March, 2016

G.S.R. 320(E).—Whereas the Plastic Waste (Management and Handling) Rules, 2011 published
vide notification number S.O 249(E), dated 4 February, 2011 by the Government of India in the erstwhile
Ministry of Environment and Forests, as amended from time to time, provided a regulatory frame work for
management of plastic waste generated in the country;

And whereas, to implement these rules more effectively and to give thrust on plastic waste
minimization, source segregation, recycling, involving waste pickers, recyclers and waste processors in
collection of plastic waste fraction either from households or any other source of its generation or
intermediate material recovery facility and adopt polluter’s pay principle for the sustainability of the waste
management system, the Central Government reviewed the existing rules;

And whereas, in exercise of the powers conferred by sections 6, 8§ and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the draft rules, namely, the Plastic Waste Management, Rules, 2015
were published by the Government of India in the Ministry of Environment, Forest and Climate Change
vide number G.S.R. 423(E), dated the 25" May, 2015 in the Gazette of India, inviting objections and
suggestions from all persons likely to be affected thereby, before the expiry of a period of sixty days from
the date on which copies of the Gazette containing the said notification were made available to the public;

And Whereas copies of the said Gazette were made available to the public on the 25" May, 2015;

And Whereas the objections and suggestions received within the said period from the public in
respect of the said draft rules have been duly considered by the Central Government;

NOW, Therefore, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), and in supersession of the Plastic Waste (Management and Handling)
Rules, 2011, except as respects things done or omitted to be done before such supersession, the Central
Government hereby makes the following rules, namely:-

1. Short title and commencement.- (1) These rules shall be called the Plastic Waste Management
Rules, 2016.

(1) Save as otherwise provided in these rules, they shall come into force on the date of their publication in
the Official Gazette.

2. Application.-(1) These rules shall apply to every waste generator, local body, Gram Panchayat,
manufacturer, Importers and producer.

2) The rule 4 shall not apply to the export oriented units or units in special economic zones, notified
by the Central Government, manufacturing their products against an order for export: Provide this
exemption shall not apply to units engaged in packaging of gutkha, tobacco and pan masala and also to any
surplus or rejects, left over products and the like.

3. Definitions.- In these rules, unless the context otherwise requires.-
(a) “Act” means the Environment (Protection) Act, 1986 (29 of 1986);

(b) “brand owner” means a person or company who sells any commodity under a registered brand
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“carry bags” mean bags made from plastic material or compostable plastic material, used for the
purpose of carrying or dispensing commodities which have a self carrying feature but do not
include bags that constitute or form an integral part of the packaging in which goods are sealed
prior to use.

""commodity'' means tangible item that may be bought or sold and includes all marketable goods
or wares;

“compostable plastics” mean plastic that undergoes degradation by biological processes during
composting to yield CO,, water, inorganic compounds and biomass at a rate consistent with other
known compostable materials, excluding conventional petro-based plastics, and does not leave
visible, distinguishable or toxic residue;

“consent'' means the consent to establish and operate from the concerned State Pollution Control
Board or Pollution Control Committee granted under the Water (Prevention and Control of
Pollution) Act, 1974 (6 of 1974), and the Air (Prevention and Control of Pollution) Act, 1981 (14
of 1981);

“disintegration” means the physical breakdown of a material into very small fragments;

“extended producer’s responsibility ” means the responsibility of a producer for the

environmentally sound management of the product until the end of its life;

“food-stuffs” mean ready to eat food products, fast food, processed or cooked food in liquid,
powder, solid or semi-solid form;

“facility” means the premises used for collection, Storage, recycling, processing and disposal of
plastic waste;

“importer’” means a person who imports or intends to import and holds an Importer -Exporter
Code number, unless otherwise specifically exempted.

“institutional waste generator’” means and includes occupier of the institutional buildings such as
building occupied by Central Government Departments, State Government Departments, public or
private sector companies, hospitals, schools, colleges, universities or other places of education,
organisation, academy, hotels, restaurants, malls and shopping complexes;

“manufacturer” means and include a person or unit or agency engaged in production of plastic
raw material to be used as raw material by the producer.

“multilayered packaging” means any material used or to be used for packaging and having at
least one layer of plastic as the main ingredients in combination with one or more layers of
materials such aspaper, paper board, polymeric materials, metalised layers or aluminium foil, either
in the form of a laminate or co-extruded structure;

“plastic” means material which contains as an essential ingredient a high polymer such as
polyethylene terephthalate, high density polyethylene, Vinyl, low density polyethylene,
polypropylene, polystyrene resins, multi-materials like acrylonitrile butadiene styrene,
polyphenylene oxide, polycarbonate, Polybutylene terephthalate;

“plastic sheet” means Plastic sheet is the sheet made of plastic;
“plastic waste”’means any plastic discardedafter use or after their intended use is over;
“prescribed authority” means the authorities specified in rule 12;

“producer” means persons engaged in manufacture or import of carry bags or multilayered
packaging or plastic sheets or like, and includes industries or individuals using plastic sheets or like
or covers made of plastic sheets or multilayered packaging for packaging or wrapping the
commodity;

"recycling'' means the process of transforming segregated plastic waste into a new product or raw
material for producing new products;
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""registration” means registration with the State Pollution Control Board or Pollution Control
Committee concerned, as the case may be;

“street vendor” shall have the same meaning as assigned to it in clause (1) of sub-section (1) of
Section 2 of the Street Vendors (Protection of Livelihood and Regulation of Street Vending) Act,
2014 (7 of 2014);

“local body” means urban local body with different nomenclature such as municipal corporation,
municipality, nagarpalika, nagarnigam, nagarpanchayat, municipal council including notified area
committee (NAC) and not limited to or any other local body constituted under the relevant statutes
such as gram panchayat, where the management of plastic waste is entrusted to such agency;

“virgin plastic”” means plastic material which has not been subjected to use earlier and has also not
been blended with scrap or waste;

‘“waste generator” means and includes every person or group of persons or institution, residential
and commercial establishments including Indian Railways, Airport, Port and Harbour and Defense
establishments which generate plastic waste;

‘“waste management” means the collection, storage, transportation reduction, re-use, recovery,
recycling, composting or disposal of plastic waste in an environmentally safe manner;

“waste pickers” mean individuals or agencies, groups of individuals voluntarily engaged or
authorised for picking of recyclable plastic waste.

Conditions.- (1) The manufacture, importer stocking, distribution, sale and use of carry bags,

plastic sheets or like, or cover made of plastic sheet and multilayered packaging, shall be subject to the
following conditions, namely:-

a)

b)

d)

e)

g)

h)

i)

S.

carry bags and plastic packaging shall either be in natural shade which is without any added
pigments or made using only those pigments and colourants which are in conformity with Indian
Standard : IS 9833:1981 titled as “List of pigments and colourants for use in plastics in contact
with foodstuffs, pharmaceuticals and drinking water”, as amended from time to time;

Carry bags made of recycled plastic or products made of recycled plastic shall not be used for
storing, carrying, dispensing or packaging ready to eat or drink food stuff’;

carry bag made of virgin or recycled plastic, shall not be less than fifty microns in thickness;

plastic sheet or like, which is not an integral part of multilayered packaging and cover made of
plastic sheet used for packaging, wrapping the commodity shall not be less than fifty microns in
thickness except where the thickness of such plastic sheets impair the functionality of the product;

the manufacturer shall not sell or provide or arrange plastic to be used as raw material to a
producer, not having valid registration from the concerned State Pollution Control Boards or
Pollution Control Committee;

sachets using plastic material shall not be used for storing, packing or selling gutkha, tobacco and
pan masala;

recycling of plastic waste shall conform to the Indian Standard: IS 14534:1998 titled as Guidelines
for Recycling of Plastics, as amended from time to time;

The provision of thickness shall not be applicable to carry bags made up of compostable plastic.
Carry bags made from compostable plastics shall conform to the Indian Standard: IS 17088:2008
titled as Specifications for Compostable Plastics, as amended from time to time. The manufacturers
or seller of compostable plastic carry bags shall obtain a certificate from the Central Pollution
Control Board before marketing or selling; and

plastic material, in any form including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer,
shall not be used in any package for packaging gutkha, pan masala and tobacco in all forms.

Plastic waste management.- (1) The plastic waste management by the urban local bodies in their

respective jurisdiction shall be as under:-
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(a) plastic waste, which can be recycled, shall be channelized to registered plastic waste recycler and
recycling of plastic shall conform to the Indian Standard: IS 14534:1998 titled as Guidelines for
Recycling of Plastics, as amended from time to time.

(b) local bodies shall encourage the use of plastic waste (preferably the plastic waste which cannot be
further recycled) for road construction as per Indian Road Congress guidelines or energy recovery
or waste to oil etc. The standards and pollution control norms specified by the prescribed authority
for these technologies shall be complied with.

(©) Thermo set plastic waste shall be processed and disposed off as per the guidelines issued from time
to time by the Central Pollution Control Board.

(d) The inert from recycling or processing facilities of plastic waste shall be disposed of in compliance
with the Solid Waste Management Rules, 2000 or as amended from time to time.

6. Responsibility of local body.- (1) Every local body shall be responsible for development and
setting up of infrastructure for segregation, collection, storage, transportation, processing and disposal of
the plastic waste either on its own or by engaging agencies or producers.

2) The local body shall be responsible for setting up, operationalisation and co-ordination of the waste
management system and for performing the associated functions, namely:-
(a) Ensuring segregation, collection, storage, transportation, processing and disposal of plastic
waste;
(b) ensuring that no damage is caused to the environment during this process;
© ensuring channelization of recyclable plastic waste fraction to recyclers;
(d) ensuring processing and disposal on non-recyclable fraction of plastic waste in accordance
with the guidelines issued by the Central Pollution Control Board;
(e) creating awareness among all stakeholders about their responsibilities;
®) engaging civil societies or groups working with waste pickers; and
(2) ensuring that open burning of plastic waste does not take place.
3) The local body for setting up of system for plastic waste management shall seek assistance of

producers and such system shall be set up within one year from the date of final publication of these rules
in the Official Gazaette of India.

“) The local body to frame bye-laws incorporating the provisions of these rules.

7. Responsibility of Gram Panchayat.- (1) Every gram panchayat either on its own or by engaging
an agency shall set up, operationalise and co-ordinate for waste management in the rural area under their
control and for performing the associated functions, namely,-

(a) ensuring segregation, collection, storage, transportation, plastic waste and channelization
of recyclable plastic waste fraction to recyclers having valid registration; ensuring that no
damage is caused to the environment during this process;

(b) creating awareness among all stakeholders about their responsibilities; and
(©) ensuring that open burning of plastic waste does not take place
8. Responsibility of waste generator.- (1) The waste generator shall.-
(a) take steps to minimize generation of plastic waste and segregate plastic waste at source in

accordance with the Solid Waste Management Rules, 2000 or as amended from time to time.

(b) not litter the plastic waste and ensure segregated storage of waste at source and handover
segregated waste to urban local body or gram panchayat or agencies appointed by them or
registered waste pickers’, registered recyclers or waste collection agencies;

2) All institutional generators of plastic waste, shall segregate and store the waste generated by them
in accordance with the Municipal Solid Waste (Management and Handling) Rules, 2000 notified vide
S.0. 908(E) dated the 25th September, 2000 under the Act or amendment from time to time and handover
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segregated wastes to authorized waste processing or disposal facilities or deposition centers either on its
own or through the authorized waste collection agency.

3) All waste generators shall pay such user fee or charge as may be specified in the bye-laws of the
local bodies for plastic waste management such as waste collection or operation of the facility thereof, etc.;

@) Every person responsible for organising an event in open space, which involves service of food
stuff in plastic or multilayered packaging shall segregate and manage the waste generated during such
events in accordance with the Municipal Solid Waste (Management and Handling) Rules, 2000 notified
vide

S.0. 908(E) dated the 25th September, 2000 under the Act or amendment from time to time.

9. Responsibility of producers, Importers and Brand Owners.- (1) The producers, within a period
of six months from the date of publication of these rules, shall work out modalities for waste collection
system based on Extended Producers Responsibility and involving State Urban Development Departments,
either individually or collectively, through their own distribution channel or through the local body
concerned.

2) Primary responsibility for collection of used multi-layered plastic sachet or pouches or packaging
is of Producers, Importers and Brand Owners who introduce the products in the market. They need to
establish a system for collecting back the plastic waste generated due to their products. This plan of
collection to be submitted to the State Pollution Control Boards while applying for Consent to Establish or
Operate or Renewal. The Brand Owners whose consent has been renewed before the notification of these
rules shall submit such plan within one year from the date of notification of these rules and implement with
two years thereafter.

3) manufacture and use of non- recyclable multilayered plastic if any should be phased out in Two
years time.
4) The producer, within a period of three months from the date of final publication of these rules in

the Official Gazette shall apply to the Pollution Control Board or the Pollution Control Committee, as the
case may be, of the States or the Union Territories administration concerned, for grant of registration.

4) No producer shall on and after the expiry of a period of Six Months from the date of final
publication of these rules in the Official Gazette manufacture or use any plastic or multilayered packaging
for packaging of commodities without registration from the concerned State Pollution Control Board or the
Pollution Control Committees.

(6) Every producer shall maintain a record of details of the person engaged in supply of plastic used as
raw material to manufacture carry bags or plastic sheet or like or cover made of plastic sheet or
multilayered packaging.

10. Protocols for compostable plastic materials.-Determination of the degree of degradability and
degree of disintegration of plastic material shall be as per the protocols of the Indian Standards listed in
Schedule-I to these rules.

11. Marking or labelling.-(1) Each plastic carry bag and multilayered packaging shall have the
following information printed in English namely -

(a) name, registration number of the manufacturer and thickness in case of carry bag;
(b) name and registration number of the manufacturer in case of multilayered packaging; and
(c) name and certificate number [Rule 4(h)] in case of carry bags made from compostable
plastic
2) Each recycled carry bag shall bear a label or a mark “recycled” as shown below and shall conform

to the Indian Standard: IS 14534: 1998 titled as “Guidelines for Recycling of Plastics”, as amended from
time to time;
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NOTE: PET-Polyethylene terephthalate, HDPE-High density polyethylene, V-Vinyl (PVC), LDPE- Low
density polyethylene, PP-Polypropylene, PS-Polystyrene and Other means all other resins and
multi-materials like ABS (Acrylonitrile butadiene styrene), PPO (Polyphenylene oxide), PC
(Polycarbonate), PBT (Polybutylene terephalate) etc.

Each carry bag made from compostable plastics shall bear a label “compostable” and shall conform
to the Indian Standard : IS or ISO 17088:2008 titled as Specifications for “Compostable Plastics”.

12. Prescribed authority.- (1) The State Pollution Control Board and Pollution Control Committee in
respect of a Union territory shall be the authority for enforcement of the provisions of these rules relating
to registration, manufacture of plastic products and multilayered packaging, processing and disposal of
plastic wastes.

2) The concerned Secretary-in-charge of Urban Development of the State or a Union Territory shall
be the authority for enforcement of the provisions of these rules relating to waste management by waste
generator, use of plastic carry bags, plastic sheets or like, covers made of plastic sheets and multilayered
packaging.

3) The concerned Gram Panchayat shall be the authority for enforcement of the provisions of these
rules relating to waste management by the waste generator, use of plastic carry bags, plastic sheets or like,
covers made of plastic sheets and multilayered packaging in the rural area of the State or a Union
Territory.

@ The authorities referred to in sub-rules (1) to (3) shall take the assistance of the District Magistrate
or the Deputy Commissioner within the territorial limits of the jurisdiction of the concerned district in the
enforcement of the provisions of these rules.

13. Registration of producer, recyclers and manufacturer,- (1) No person shall manufacture carry
bags or recycle plastic bags or multilayered packaging unless the person has obtained a registration from
the State Pollution Control Board or the Pollution Control Committee of the Union Territory concerned, as
the case may be, prior to the commencement of production;

2) Every producer shall, for the purpose of registration or for renewal of registration, make an
application to the State Pollution Control Board or the Pollution Control Committee of the Union territory
concerned, in Form I

3) Every person recycling or processing waste or proposing to recycle or process plastic waste shall
make an application to the State Pollution Control Board or the Pollution Control Committee, for grant of
registration or renewal of registration for the recycling unit, in Form II.

“) Every manufacturer engaged in manufacturer of plastic to be used as raw material by the producer
shall make an application to the State Pollution Control Board or the Pollution Control Committee of the
Union territory concerned, for the grant of registration or for the renewal of registration, in Form III.

%) The State Pollution Control Board or the Pollution Control Committee shall not issue or renew
registration to plastic waste recycling or processing units unless the unit possesses a valid consent under the
Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) and the Air (Prevention and Control of
Pollution) Act, 1981 (14 of 1981) along with a certificate of registration issued by the District Industries
Centre or any other Government agency authorised in this regard.
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(6) The State Pollution Control Board or the Pollution Control Committee shall not renew registration
of producer unless the producer possesses and action plan endorsed by the Secretary in charge of Urban
Development of the concerned State or Union Territory for setting of plastic waste management system.

@) On receipt of the application complete in all respects for the registration for recycling or processing
of plastic waste under sub-rule (3), the State Pollution Control Board may, after such inquiry as it considers
necessary and on being satisfied that the applicant possesses appropriate facilities, technical capabilities and
equipment to handle plastic waste safely, may grant registration to the applicant on fulfilment of the
conditions as may be laid down in terms of registration.

(8) Every State Pollution Control Board or Pollution Control Committee shall take a decision on the
grant of registration within ninety days of receipt of an application which is complete in all respects.

©) The registration granted under this rule shall initially be valid for a period of one year, unless
revoked, suspended or cancelled and shall subsequently be granted for three years.

(10)  State Pollution Control Board or the Pollution Control Committees shall not revoke, suspend or
cancel registration without providing the opportunity of a hearing to the producer or person engaged in
recycling or processing of plastic wastes.

(11)  Every application for renewal of registration shall be made at least one hundred twenty days before
the expiry of the validity of the registration certificate.

14. Responsibility of retailers and street vendors- (1) Retailers or street vendors shall not sell or
provide commodities to consumer in carry bags or plastic sheet or multilayered packaging, which are not
manufactured and labelled or marked, as per prescribed under these rules.

2) Every retailers or street vendors selling or providing commodities in, plastic carry bags or
multilayered packaging or plastic sheets or like or covers made of plastic sheets which are not
manufactured or labelled or marked in accordance with these rules shall be liable to pay such fines as
specified under the bye-laws of the local bodies.

15. Explicit pricing of carry bags.- (1) The shopkeepers and street vendors willing to provide plastic
carry bags for dispensing any commodity shall register with local body. The local body shall, within a
period of six months from the date of final publication of these rules ion the Official Gazette of India
notification of these rules, by notification or an order under their appropriate state statute or byelaws shall
make provisions for such registration on payment of plastic waste management fee of minimum rupees
forty eight thousand @ rupees four thousand per month. The concerned local body may prescribe higher
plastic waste management fee, depending upon the sale capacity. The registered shop keepers shall display
at prominent place that plastic carry bags are given on payment.

2) Only the registered shopkeepers or street vendors shall be eligible to provide plastic carry bags for
dispensing the commodities.

3) The local body shall utilize the amount paid by the customers for the carry bags exclusively for the
sustainability of the waste management system within their jurisdictions.

16. State Level Monitoring Committee.- (1) The State government or the union Territory shall, for
the purpose of effective monitoring of implementation of these rules, constitute a State Level Advisory
Committee consisting of the following persons, namely;-

(a) the Secretary, Department of Urban Development - Chairman
(b) Director from State Department of Environment - Member
(c) Member Secretary from State Pollution Control Board

or Pollution Control Committee - Member
(d) Municipal Commissioner - Member
(e one expert from Local Body - Member
® one expert from Non-Governmental

involved in Waste Management - Member
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(2) Commissioner, Value Added Tax or his nominee, - Member
(h) Sales Tax Commissioner or Officer - Member
@) representative of Plastic Association,

Drug Manufacturers Association,

Chemical Manufacturers Association - Member
Q)] one expert from the field of Industry - Member and
(k) one expert from the field of academic institution - Member
1)) Director , Municipal Administration - Convener

The State Level Advisory Body shall meet at least once in Six Month and may invite experts, if it
considers necessary.

17. Annual reports.- (1) Every person engaged in recycling or processing of plastic waste shall
prepare and submit an annual report in Form-IV to the local body concerned under intimation to the
concerned State Pollution Control Board or Pollution Control Committee by the 30™ April, of every year.

2) Every local body shall prepare and submit an annual report in Form —V to the concerned Secretary-
in-charge of the Urban Development Department under intimation to the concerned State Pollution Control
Board or Pollution Control Committee by the 30" June, every year.

3) Each State Pollution Control Board or Pollution Control Committee shall prepare and submit an
annual report in Form VI to the CPCB on the implementation of these rules by the 31* July, of every year.

“) The CPCB shall prepare a consolidated annual report on the use and management of plastic waste
and forward it to the Central Government along with its recommendations before the 31" August of every
year.

SCHEDULE-I
[See rule 10]
1. IS / ISO 14851: 1999 Determination of the ultimate aerobic biodegradability of plastic materials in an
aqueous medium-Method by measuring the oxygen demand in a closed Respirometer
2. IS / ISO 14852: 1999 Determination of the ultimate aerobic biodegradability of plastic materials in an
aqueous medium-Method by analysis of evolved carbon dioxide
3. IS / ISO 14853: 2005 Plastics- Determination of the ultimate anaerobic biodegradation of plastic
materials in an aqueous system-Method by measurement of biogas production
4. IS /ISO 14855-1: 2005 Determination of the ultimate aerobic biodegradability of plastic materials under
controlled composting conditions-Method by analysis of evolved carbon dioxide (Part-1 General method)
5. IS 7 ISO 14855-2: 2007 Determination of the ultimate aerobic biodegradability of plastic materials under

controlled composting conditions-Method by analysis of evolved carbon dioxide (Part-2: Gravimetric
measurement of carbon dioxide evolved in a laboratory- scale test )

6. IS /ISO 15985: 2004 Plastics- Determination of the ultimate anaerobic biodegradation and disintegration
under high-solids anaerobic digestion conditions- Methods by analysis of released biogas

7. IS /ISO 16929: 2002 Plastics- Determination of degree of disintegration of plastic materials under
defined composting conditions in a pilot - scale test

8. IS / ISO 17556: 2003 Plastics- Determination of ultimate aerobic biodegradability in soil by measuring
the oxygen demand in a Respirometer or the amount of carbon dioxide evolved

9. IS / ISO 20200:2004 Plastics- Determination of degree of disintegration of plastic materials under
simulated composting conditions in a laboratory - scale test

FORM -1
[See rules 13 (2)]
APPLICATION FOR REGISTRATION FOR PRODUCERS or Brand Owners

From: ..ol
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.................................. (Name and full address of the occupier)
To
The Member Secretary,

«v...... Pollution Control Board or Pollution Control Committee

Sir,
[ /We hereby apply for registration under rule 9 of the Plastic Waste Management Rules, 2015

1. Producers

PART - A
GENERAL
1.(a) Name and location of the unit
(b) Address of the unit
(c) Registration required for manufacturing of:
@) Carry bags;
(a) petro- based,
(b) Compostable
(ii) Multilayered plastics
(d) Manufacturing capacity
(e) In case of renewal, previous registration number and date of
registration
2. Is the unit registered with the District Industries Centre of the State
Government or Union Territory? If yes, attach a copy.
3.(a) Total capital invested on the project
(b) Year of commencement of production
4. (a) List and quantum of products and by-products
(b) List and quantum of raw materials used
5. Furnish a flow diagram of manufacturing process showing input and

output in terms of products and waste generated including for
captive power generation and water.

6. Status of compliance with these rules- Thickness — fifty micron
(Yes/No)
PART -B
PERTAINING TO LIQUID EFFLUENT AND GASEOUS EMISSIONS
7. (a) Does the unit have a valid consent under the Water (Prevention

and control of Pollution) Act, 1974 (6 of 1974)?
If yes, attach a copy

(b) Does the unit have a valid consent under the Air (Prevention
and Control of Pollution) Act, 1981 (14 of 1981)?
If yes, attach a copy

PART -C
PERTAINING TO WASTE

8. Solid Wastes or rejects:

(a) Total quantum of waste generated
(b) Mode of storage within the plant

(c) Provision made for disposal of wastes

9. Attach or Provide list of person supplying plastic to be used as raw
material to manufacture carry bags or plastic sheet of like or
multilayered packaging
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10. Attach or provide list of personnel or Brand Owners to whom the
products will be supplied
11. Action plan on collecting back the plastic wastes
Name and Signature
Designation
Date :
Place :
II Brand Owners:
PART -A
GENERAL
1. Name, Address and Contact number
2 In case of renewal, previous registration number and date of
registration
3 Is the unit registered with the District Industries Centre of the State
Government or Union Territory? If yes, attach a copy.
4.(a) Total capital invested on the project
(b) Year of commencement of production
5.(a) List and quantum of products and by-products
(b) List and quantum of raw materials used
PART - B
PERTAINING TO LIQUID EFFLUENT AND GASEOUS EMISSIONS
5 Does the unit have a valid consent under the Water (Prevention
and control of Pollution) Act, 1974 (6 of 1974)?
If yes, attach a copy
6 Does the unit have a valid consent under the Air (Prevention
and Control of Pollution) Act, 1981 (14 of 1981)?
If yes, attach a copy
PART -C
PERTAINING TO WASTE
7. Solid Wastes or rejects:
(c) Total quantum of waste generated
(d) Mode of storage within the plant
(d) Provision made for disposal of wastes
8. Attach or Provide list of person supplying plastic material
9 Action plan on collecting back the plastic wastes
Name and Signature
Designation
Date :
Place :

FORM - 11
[see rule 13 (3)]

APPLICATION FORM FOR REGISTRATION OF UNITS ENGAGED IN PROCESSING OR

RECYCLING OF PLASTIC WASTE

Name and Address of the unit

Tel./Fax /email

person  with designation,

37



[ 9T [I-&v€ 3(ii) ]

27

3. Date of commencement
4 No. of workers (including contract
labour)
5. Consents Validity a. Water (Prevention & Control of Pollution) Act, 1974,
Valid up to
b. Air (Prevention & Control of Pollution) Act, 1981;
Valid up to
c. Authorization ; valid up to ....
6. Manufacturing Process Please attach a flow diagram of the manufacturing process flow
diagram for each product.
7. Products and installed capacity of Products Installed capacity
production (MTA)
8. Waste Management: S. Type Category Qty.
No.
a. Waste generation in processing plastic-waste (6))
(ii)
(iii)
b. Waste Collection and transportation (attach details)
c. Waste Disposal details S. Type Category Qty
No.
0]
(i)
d. Provide details of the disposal facility, whether the
facility is authorized by SPCB or PCC
e. Please attach analysis report of characterization of
waste generated (including leachate test if applicable)
9. Details of plastic waste proposed to be acquired | (i) Name
through sale, auction, contract or import, as the case | (ii) Quantity required /year
may be, for use as raw material
10. Occupational safety and health aspects Please provide details of facilities
11. Pollution Control Measures
Whether the unit has adequate pollution control | If Yes, please furnish details
systems or equipment to meet the standards of
emission or effluent.
Whether unit is in compliance with conditions laid Yes/No
down in the said rules.
Whether conditions exist or are likely to exist of the Yes/No
material being handled or processed posing adverse
immediate or delayed impacts on the environment.
Whether conditions exist (or are likely to exist) of the Yes/No
material being handled or processed by any means
capable of yielding another material (e.g. leachate)
which may possess eco-toxicity.
12. Any other relevant information including fire or
accident mitigative measures
13. | List of enclosures as per rule
Name and Signature
Designation
Date :
Place :

FORM - 111
[See rules 13(4)]
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APPLICATION FOR REGISTRATION FOR MANUFACTURERS OF PLASTIC RAW
MATERIALS
From: ....ccoooiieiiieeee,
.................................. (Name and full address of the occupier)
To

I/We hereby apply for registration under the Plastic Waste Management Rules, 2011

The Member Secretary,

wevr..... Pollution Control Board or Pollution Control Committee

Sir,

PART - A
GENERAL
1.(a) Name and location of the unit
(b) Address of the unit
(©) In case of renewal, previous registration number and date of
registration
2. Is the unit registered with the DIC or DCSSI of the State
Government or Union Territory? If yes, attach a copy.
3.(a) Total capital invested on the project
(b) Year of commencement of production
(c) List of producers and quantum of raw materials supplied to
producers
Name and Signature
Designation
Date :
Place :

Form - IV
[See rules 17 (1)]

FORMAT OF ANNUAL REPORT BY OPERATOR OF PLASTIC WASTE PROCESSING OR

RECYCLING FACILITY TO THE LOCAL BODY

Period of Reporting:

(D Name and Address of operator of the facility

2) Name of officer in-charge of the facility
(Telephone/Fax/Mobile/ E-mail)

3 Capacity:

“4) Technologies used for management of plastic waste:

() Quantity of plastic waste received during the year being
reported upon along with the source

(6) Quantity of plastic waste processed (in tons):
- Plastic waste recycled(in tons)
- Plastic waste processed (in tons)
- Used (in tons)

7 Quantity of inert or rejects sent for final disposal to landfill
sites:

(8) Details of land fill facility to which inert or rejects were sent
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for final disposal:

- Address
-Telephone
©) Attach status of compliance to environmental conditions, if any
specified during grant of Consent or registration
Signature of Operator
Dated :
Place:
Form-V
[See rules 17(2)]
FORMAT FOR ANNUAL REPORT ON PLASTIC WASTE MANAGEMENT TO BE
SUBMITTED BY THE LOCAL BODY
Period of Reporting:
(D) Name of the City or Town and State:
2) Population
3) Area in sq. kilometers
“4) Name & Address of Local body
Telephone No.
Fax No.
E-mail:
(5 Total Numbers of the wards in the area under jurisdiction
(6) Total Numbers of Households in the area under jurisdiction
(7) Number of households covered by door to door collection
(8) Total number of commercial establishments and Institutions in the area under
jurisdiction
-Commercial establishments
- Institutions
) Number of commercial establishments and Institutions covered by door to door
collection
-Commercial establishments
- Institutions
(10) | Summary of the mechanisms put in place for management of plastic waste in the area
under jurisdiction along with the details of agencies involved in door to door
collection
(11) | Attach details of infrastructure put in place for management of plastic waste generated
in the area under jurisdiction
(12) | Attach details of infrastructure required, if any along with justification
(13) | Quantity of Plastic Waste generated during the year from area under jurisdiction (in
tons)
(14) | Quantity of Plastic Waste collected during the year from area under jurisdiction (in
tons)
(15) | Quantity of plastic waste channelized for recycling during the year (in tons)
(16) | Quantity of plastic waste channelized for use during the year (in tons)
(17) | Quantity of inert or rejects sent to landfill sites during the year (in tons)
(18) | Details of each of facilities used for processing and disposal of plastic waste
Facility-I
i) Name of operator
ii) Address with Telephone Number or Mobile
iii) Capacity
iv) Technology Used
v) Registration Number
vi) Validity of Registration (up to)
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Nam Estimated No. of registered Plastic Manufacturing | No. of Details of Partial or Status of Explici Details of No. of Number of
e of Plastic or Recycling (including multilayer, Unregistered Plastic complete Marking t the meeting violations Municipal
the Waste compostable) units. (Rule 9) plastic Waste ban on Labelling Pricing of State and action Authority
SPC generatio manufacturin Managemen usages of on carry of Level taken on or Gram
Bor n Tons g Recycling t (PWM) Plastic bags (Rule carry Advisory non- Panchayat-
pPCC Per units. (in e.g. Carry 8) bags Body (SLA) compliance under
Annum - - residential or Collection, Bags [Specify the (Rule along with of Jjurisdiction
(TPA) Plasti Compostabl Multilaye unapproved Segregation, | (through number of 10) its provisions and
¢ e Plastic r Elaslic areas) Disposal Executive units or not recommend of these Submission
units Units units (Co- Order) complied)c -dations on Rules of Annual
processing (Attach omplied Implemen- Report to
road copy of tation CPCB
construction | notificatio (Rule 11) (Rule 12)
etc.) (Rules nor
6) (Attach executive
separate order )

Facility-II

i) Name of operator

ii) Address with Telephone Number or Mobile
iii) Capacity

iv) Technology Used

v) Registration Number

Validity of Registration (up to)

(19) | Give details of:
Local body’s own manpower deployed for collection including street sweeping,
secondary storage, transportation, processing and disposal of waste.

(20) | Give details of:
Contractor or concessionaire’s manpower deployed for collection including street
sweeping, secondary storage, transportation, processing and disposal of waste.

(21) | Mention briefly, the difficulties being experienced by the local body in complying
with provisions of these rules including the financial constrains, if any

(22) | Whether an Action Plan has been prepared for improving solid waste management
practices in the city? If yes (attach copy)
Date of revision:

Signature of CEO or Municipal Commissioner or
Executive Officer or Chief Officer
Date:

Place:

Form-VI

STATE-WISE STATUS OF IMPLEMENTATION OF PLASTIC WASTE MANAGEMENT
RULES, 2016 FOR THE YEAR ... ANNUAL REPORT Format
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TETIT
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PART II—Section 3—Sub-section (i)

grfare & yHfaa
PUBLISHED BY AUTHORITY
. 131] 7= faeeft, AT, ®E 16, 2022/9TH 27, 1943
No. 131] NEW DELHI, WEDNESDAY, FEBRUARY 16, 2022/MAGHA 27, 1943

TN, 9 AL FTAaTg qTRAGT HATAT
CIEE Ll
2 faeett, 16 weady, 2022

T &R, 133(37).—FT AT, gATaor (Fveqon) srfarfeaw, 1986 (1986 =T 29) it €T 3, &M
B, STT 8 ¥ &TRT 25 FRT Y& ARl &7 TN Fd gU, TTees JafUg Jaaa =29, 2016 FT T
Terrerd e o for fAeferiad Mas et § o9iq -

1. (1) = f9==T =7 wifereq 979 wATieed Aqfqg are T (Forrer) ==, 2022 2
(2) T TSIIA H THIAA sl qTE F AL g

2. wATee® AT Taed Faw, 2016 (g =897 THF T99Td 37 (HFH Higl AT g) & =a7 9 F
SufRad (1) § =9 Rawl F daia q9a-qa97 9 S &0 a0 Rerfadet F SqEre aedi F ' 0w
“IgHET-1| § fAafAtase e e F san as8 T ST

3. 3o AT H, SATHET-| % T, FMEteted SgEt i e St Srustt, s -

(77 9 (1) 3G)
wfRes T F R faeaTiRa saaes saeRc g9t fRarfAser
1119 GI/2022 ()
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1. L GE

(1.1)  9AET, a9 3T TG TREad HATAT (THAURueE ), (P 2098 206 T997q HATAT Fgl
TAT ) 7 18 AT 2016 T WATIeeah AT Wae Haw, 2016 F Afag~a rar oM 3« 7 8 o719,
2016 T 319 Ifre weaw ==, 2016 1 F segf=a fFar am 4fF wrftes smforg o9 smfre
e &, zaferw ¥ S oy o & worrfRes 9afarg F yerem a7 @ 2 2

(1.2) woATiRee rutore gaaw =, 2016, wTeas Jafry Ieqsr FLA qTAT I TATIREH AITAT FH Icq
FH FA, TATREE AT(AY FT 7 FeATH, HT IT T AIFAT FT AT AT FATHT w2 e =i
AETT AYTAT FT HIGT T AAT a0 g1 T Fgw wnfees sty & wyaew F oo e [ewrd, am
THATIAT, ATTAY ITTH FLA ATAT, GaeT Tharalt 3T Tgel-9edt aredl & Scavariaeal w1 ot Swamfod e
2l

(1.3) wrfRes® suforg wegw H=w, 2016 F wriRes FfoAT sraforg % d@wgw e @=sw & o
IeqTE, ATATAF, i FaTdT 7 AeaTia saares et (Rearfa saares) et 81 fAearia o
SR (FREaTd STITas) TE-STHITRT 3iT T97 ITHITHT & AT e TepfoivT I FAT 9¥ AR R

(1.4) 7 fRenfa<er FAEaa Scames STRETRAE * FATEAA & o0 TET Y= F3d gl fEeara
ST IALaTdea (Reariia Scamee) & ISTal Fateag" & forg fReamfader Scaresi, smamdeht, e
TATTHAT, Feald TGO I a7 37 Ts7 wguor F2=r a1 a7 swguor er afafast, E=snorsarst
ST STTrY THERTuRA el il STHaTel 3T Icavariaal wl HeTid Fed 8| TATteh A yaee [Fgw,
2016 7 =T 7 TRATITE =9 fRenfaden # & w7 & Sfeafed g a% an] grdf 2|

2. e gry iy v

T feerfacer aarme e & 0] g EEaTia Scred STaradl o qefdd 9o e Teearet & 3T
fremfAent 3 |y ST ST
3. R

(F) “HAT-HAFAV WATRET” F FAAEea TATeeh & 97 UHT TATTeesh ATTIT & ST AT AT o420
BT ATAFHIAT AT Feai T TGO AT T T THINO HIFRT T ATATAT Fd g0 Hls ST ATH(
wATTRes, a1 397, faferse a7 e sraforse, s sfasger gt yame a=v 2f, =i faer At
aeraterat # afeeft wafawfa (et a7 s #) afifeufoat & St st g of sewmar &
TTRAT & FreT ol &;

(@) "srie T & vaT e a7 FOet af s g S R TS e saer ar s e & w1 awg a=ar
&

(M) "G T (wrrfRaw TR F Ff 11 F siaeta o qTer - g 5.1 (1)) F AT arRt AT w9 g
el AT TATIECH ATHAT & I o7 ATHAT 8, Foawr 39 a&qalt & of 9 A7 Faia &3 & 9T °
STANT T STTaT &, 598 &89 o ST it g gt &, g S897 UH 97 oTfee 981 8 ST GRS 1 Uh
ST 307 BT S8 ITINT A | Tl AT &l T HT (<A SATqT &

() "THT FEE A U [uem" & ST ScuTed F o werfRes aforg FT ITART AT AT g i

TEH Tg-STHERO (9 HIHe gl #) AT Aq(AL | O T ARATT TS HRE 6 QT % Ta d86
AR o7fe 3 forw START AT oo g
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(z.) "R SamEs IaETAe (SH)" ¥ STUTE F 0T TG T TG0 % Jha Taa+ & o
T ICATEH T IcALETAA T8I &,

(F) "AATTH" T qg SATh ATHAT & ST TATRh Toh(oT IcATE IT TATIREh TeRToNT AT Ll o7 IT oo g¥
TR TSR AT werTRee ofte o7 THt avg F SUTEr T A= HAT

(F) "wred” ¥ U AT AT g SEH UF qaeds ued F ®Y H UF IF agAd il g o
i Tegf et Ie P STHT ag-aTaiiT glal

(3) “wariRes GFRR F Afv= a8 & ot & geer, sReaw, dER s aRagd w9 F o
TATIRE T TATT ek IATAT TS TR {oT AT AT 2

(31) "ATTRE Sfte” | UHY wrfRes ofte sTfesa 8 ST wHrfRes & aet ofte 2T &;

(31) "wATIREE AT THEHLUHAT" T FoAT o (o0 TATTeah AT T ITANT (AT | FofT) 37T T8 I
(Tafers & ), S FFAIeeT § qREfdd Hed § o9 [T=h0hal siT JeTd i gl

(%) "gA-STHIFAT TATREH FhToRT STATAT" | TATReH TohionT & AT F =707 # Rorfe a1 BFFTe % &9
H IoT TATREe TohToRT AT T ICATEF & A TAH-STINTRAT STHIFAT A TATIREH Th{o T 6 Tgd &
TEl TEAFA He 3T el Flgd AT i ThToT o ST JcTv TATT e TehfoiiT STATATE AT g

(3) "TT-STHIFAT TATIREH TehfoiT AITASE" F STAH-ITANTHAT STHIFAT FIT ThORT &7 ST=ad ITINT
QT 0 AT O AT TS 6 o0 i stferd J=ANT 7 60 ST o 9991q I0a wATieed GehfoiiT
Fferse sfava g

() "STATIF" T FLT T AT A AAL Toh{oRT AT TATee offe IT THT aTg & AFHIT 7 e § a7 AR
AT g Sl THH TRISIT T FE Al AU % 70 TohiRT F o writes offe 31 q97 arRft a1 A1iees
ofte AT A TRfSIT | a9 FaL T ITINT 4T a1l SN AT ATH ATHA &,

(7) "TTAROHAT I HEATT § ST ATIECH AL F [AAFI 6l ThaAT | A1 g3 &,

(UT) "qARHO" T - TATIEeeh TATAL Tl AT I T T HTA H AU IHTET 6 ITATEA 6 [0 Faeae
Fr aferaT srfee 2;

(T) "I SYART T AT awq A7 qETEE AT AT R & ST Sged AT T o= SRed & o awq A
HTAAT T q&A [AAT START FZAT ATHUT &;

() "I TATIReH T STANT" F AR wATReH & a9 [AAha wrteed &, At sbrar § w5
AT o & § ITANT 77 197 19 g

(F) "ot e & watawer ©F 32 & griera Ofq # wfted safirg 7 dugor, W, ahaed § w4,
T ITANT, [T, [T, G FAET T RO F:AT e g;

(&) "AIFAT A HoT" T ToTT IeATad F o0 wATiees Aqfqre 7 ITANT FLAT ATHIT 8 i ToH 98-
ST (3 T WET #) et 21
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4.

ATETHT SHTAT

Raferiaa Sareat i faearfa Ioames Tt oY =0 SATR=AT & STl & avid Tar STTuT S

(5.1)

(i)

(ii)

(iii)

(iv)

(5.2)

(6.1)

(i) TR ToRioT & Icaras (H);

(i) T AT AT e TR (T /AT AATIAT SCATET %0l TATTee GehRfoT T SATATAF (3ATS);

(i)  oT AR (3T SEE TE AT ewid [ AThed T JuiHTRe [ GEAT gE@dr
oo 8, ST g&d, o, 3fiT Heaw AT HATAF, WG A¥FY & AFES] & Aqae g&H,
T, 3T HEAH 3R F 94 2l

(iv)  oATi®ee TIfIrg TEehurshat
ReaTRa Sames ke i A
fAerforfea werfees fnfe Fife faearia Scares TR  siasta st g,

e
& TAT e TehfoiT
caicdl|

e o A7 gedierme (RS e Y wrfees® & a1 us | Jfdd «ww) fir T T reed
ForforT, TeTrees ofie a1 FH T AT o7 woriea® ofic & 99 Fa<, F 9, AT 99 AT 9TST

encll|l

HEE AL TATIREH TehfoliT (TATIEEH i T H FH UF Iq AT TATIReH T o+ qTHIAT 6T 77 o
FH TH I7)

i IV

TRl o forw sgera weATfRes <fte am S|T STt o Te-8Te FFIecad wTieed & a9 il o
wTRew FHRRT & ey # faearRa Iames e feenfader # fRuforfea afae €, sfq:

l. KGHEEEIL

Il. RGEERI

N, =TT wATieed STl &1 ST

IV. 8T a9 {97 g4 9¥ A

T

() Frefafera demd =0 gguor e i g AR Figa aée 9 T g

(i) o ()

(i)  wrETaE ()
(iiiy =T T@THT (Sre)
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(iv)  wATREee ST o THEROTRAT ST (F) A=, (F) ATAT T HSAT, (T) AT F 9
FATH AT (iv) TR FEITRaT F 19 § o0 2,

(W) IeITEF, ATATAH AT qTS FATIHAT (TF T T TSAT | FTH T T) AT TATRESH ATTAT THERLIHA AT
T TSI HT0T T TGUOT (A0 A€ T TG (HF707 T GIRT e i Tguor =707 e gy faetaa
FRrd eI d ScaTa A Ted & ATedH | haT STUAm| 3caTae, ST ST Ji€ TarHai (27 Tsaf
H SATEF H HTH FT 1) FT TSR e TGIT (HFA0 TS T gt d TGO HA=A07 a7 g7 ot
FRIHd EEATd IcaTas Icaalded qred & "redd | ot ST

(1) = fRenfaert & TATAT g % TeAT Rt au 9T § 947 SHaqT F FA S AT a9 § e §
AY IATE! FT IATLA ATAT THISAT F G99 § I [AEqTia IcaTes® Scaialidcd d&d $iI areadiu 3Tt

FY T AT
(6.2) WT (6.1) F AV A ATAT HEATU eI T A7 1 F1e7 A f¥a atverres Farha aed
* HTEAH § TTELIR0T IT TohU faeT &l sqaamT 981 il

(6.3) ®T (6.1) F AT AW ATAT HEATT Fea 1T IO FRF707 A1 T FAh ¥ siterres Fefveha et
= HTETH | ATH TOTeeohd (Rl HT THTS o AT HTH Al Heil|

(6.4) UH AT, SHH Tg 9T AT ATHAGTRG AT 1At 2 & siFared 9red a7 Terediad T TaTe
7 AT IeaTee Icavarad fRermaaent & srefie TeEeenor Fard T80T Tad FAAT &f & AT TFLAFT
T Rt g a1 fAfafafds aqt & srqurers § g sAafiaar arft 7 21 5 @ee g, a9
U ZTS T TSI 0T, aTs 1 UF Aq9 (U ST & AT, T a9 o0l TaTe & forg Fiaeed 7 &aT
ST TR, ST TR aiasea w2 foar 1T g, sfasgor &t stafd O 947 TS wiar
ERERE FAREL]

(6.5) (% FIs &7 @2 (6.1) H Ifcataa s & A& ST-HITE H AT g, qT UHT HEAT IT TAF 39-
FITEAT % e T F TREEHA gt THeh SAATET, UH qTHAT H, g 9647 #if @< 6.1 H oataa v
TIOTT IT-FITE T AM-ITT TSAT H THISAT 3, A7 37 SHISAT T T ST F TIOMEhd (AT SITUAT| a9,
UF TS | Uk ITRIE F T Fael Ueh TAOTEL 0T i ATl RIT, AT &, Ueh Tq § Uk F ATerh
THIAT BT il Tg TEErwo, T4 fRem=eet F AT, 36 3297 & o0 Feald Tguv == a7 grer
ATEHAT ATAF FATAT TRAT F SATETT R

(6.6) TIIEEHYT FTd THA, TEATAT T U HE&AT, TG HEAT, FFAAT AT HTAEUT AT 37T AT
AT Y WITEFd s AT YA % 99 HedT 3T TIT FUTerd s ST AaeTq® ATHHT TaTT FHA]
g

7. TR STuTes SR ¥ forw w7 3} SuTe R, STt i) ST warfat i areaany

(7.1) ITHTEHI, AATAST T A7 F@THAT & &0 GEaria Scames Scaearaa a&d Hife-ar Heitid
fopy ST
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(7.2) SaTEs (47)

(F) Feaia sares saEiRa e (Surey & 3eTgr 1 9 3 3€)

Hifew o (Tt et & arr qen e a1 Bxfr aut § s=h 78 wnffes T amsft (@ ife-amw) #1
S Aot 2T () TR foeer &1 B oot § qa-saehr wnfees oo srafers & sfea | @@
ST ST S (@) e i o & S9-9w 4 (i) % siavid s areft Semsi 7 i 7 T a1
HTAT (1) A ATHET =JeTs STust

FL A (TR H) = (F + @) - T

freaTia saares savaTtea (Sfem) @rea, srfe-are Ratha B strom, S fF = T = e
Tt - RAETRa SwTes ST (SHR) se

Y e IcaTe® IaeaTEE (Sfe) e

(Tt fawTer & 9faed & &7 § - Ffe-am)
. 2021 - 22 25 %
Il. 2022 - 23 70 %
M. 2023 - 24 100 %

Fife-are few == 7 Fearia scares saetta (Sfem) @, Sar ff @R 8, Fwr sguor [

TS T AT FaiFd Ted T2 FF TISET & 260 6 &7 H Icq1ah g1 Y& a1 STusm|

(@) T % T seaaT (SuTey § I8 1 9 3 34W)

IaTad = 7T 10 srqEw fAearia soames Savara (Aearia Scares) d& & ofefia uaiq wrfees
T STOTE & [AAH T IATH a2 (TAT FaHT HHAT g T2 [FIe A Gred) R w4,

FAT:-

N

AT e FRTONT STITIrg o TH=HT T ~qAGH Fq¥ (THT FFETH HHAT g4 9 o F1 grEe)
(FAreaTiRa ST IAETEE (SHER) AT T %)

wTfRew ThioRT #T | 2024-25 2025-26 2026-27 2027-28 =T
Hife SUEESCRE I
e | 50 60 70 80
Fite 1l 30 40 50 60
st 1l 30 40 50 60
&t IV 50 60 70 80

FITE |V TATReE TohioiT HITE (TR o oI S wTiees offe I7 q979 GTRiT oY Frqrecad wiees o
A FLT AT) o AT § TAAH o +qATH TqL H, AR FEAEeT AT F ATETH T FHF(ET & (o0
TATIRE® Toh{SIT STHTOSE T STEHERTOT FHIAT ATHAT Bl

(M  IHF FFEE AT g 9 Rue (Sutey § SI1EIr 1 7 3 39)
(i) Faer THT wriRah, ST T=w T2t fFAr S aehar g, i gF g= f[utn, safire & ST, sfare &

qd, HHe gl (T8 THER % o) of1fs S q9 e €91 Hoere & o 999-897 0% 9dig 98F
FHIUE STAAT Fea 1T TG FHIH0T AT FIRT AT ITH R TeT-[aert o ST S S
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(ii) STTEF A FATHT FI o6 vt aferg yaee =9, 2016 F = 5(1) (@) § fAfAfase aiw a &t
TATIRE Toh{oT TS T Sifaw Haer g

()  qAAihd TATRES ATHAT F START & T J1eaaT (ST H I8 6 I@)

ITEE A I MU SAqET FIfE-ATT wATReEE TRfoT H ARG TATRed HT SUTRT FEATHT FM,
AT~

TR GRS | TAA A TATReT T ATHATIF ITTNT

(=¥ & AR wfRes =1 %)
wTRas AT 2025-26 2026-27 2027-28 2028-29 3T
$r Hfe I AT
Ffe | 30 40 50 60
Hfe 1l 10 10 20 20
&ife 5 5 10 10

UH ATHAT H, STl F&TE TAATHA 6 HI0T (A= TATieesh AT % Gag H qreqar H T FAT G99
Tol &, Heald TgU A0 JIE G ATHAT-3-HTHAT STEMT 9¥ G T i STUIT| T, TH ATHAT H,
ITqTES, ATATAH AT F1S TATHT T UH IHTEF, ATATAF A< J1€ TaTHT I THAFET qTAT % THATT I i} gL
F T | TAAohd AT (VAT et #) F ITART ¥ STt areadr 1 I27 F2A71 2, g s
JTEATT & T [AHTohd AT T START (AT g1 Fea i TGN [HHA 1S halhd AFATST Ted 97 67
TIE & AEA-NEE o forw oo fFwtEa wam

7.3  ATEH (3MF)

(*® Ry Saes SaEiRa a5 (SUTET | I8 1§ 3 39)

Hifes = (gadt o) & ar=r "4 fer <1 st aut § s=f 72 wnfes G arrft siv/ar s
T 0 IeaTat #ir werfRed TR (Fife-aw) # sied awe g (F) e e @ fsfg aut § 93-
STHITHT TATIEEe TehfoliT AT T SET HIAT I STIST ST 3% () foger A<= ad & 39-g< 4(ii) %
ST ST ATAT HETSAr T Sl Y T2 Frithss |7rar & 7 syferg v 7w (1) FEE g2 STt

FL 2 (THETH) = (F + @) -7

AT faeaTiia IeaTas SaveTtaed (SHsY) &&7, Fife-are Myt T s, sar & S =3y @ g,
ERIT

v freaia Soaes SaERE (Sher) @

(T T * gfasa & €7 7 - ffe-aw)
l. 2021 - 22 25 %
I. 2022 - 23 70 %
. 2023 - 24 100 %

Hifew = | Fife-am fEEaria Scmes Savarad (SHe) Fe, SEr €T @0 8T, Feald Tguor ==
TS FIT FAw T Fdiad Ted I HF JISHT F (B0 6 & H AT g1 T&9 7aT STus|
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(@  TFER F g qreAar (SuTEY H I7E0 1 9 3 IW)
ArTae, e ScaTees IR q&T F Tl WA TATeed TehionT ITAL F [AAH HT ~IAqH
AT (FHT ATET AT FOeT il SrEa) gAtea Har, Sar 6 = f&am m@w g, o71iq-
TATIEesh TR TITIY 3 [A=HIT hT ~IATH &< (THT AGHT HAT [Hqem T grea)
(FEreaTia IeaTesh ITaTdd (SHT3R) T&T FT %)

Tt GHforr it | 2024-25 | 2025-26 2026-27 2027-28 X ITH
FIfe q9aTq o
e | 50 60 70 80
e 1l 30 40 50 60
Fife 1 30 40 50 60
Ffe IV 50 60 70 80

Fite IV Tiees TRioRT ife (FRSRT & o s s riRe® offe a1 a8 GreT 3T FFaeead Ieeh &
A FLT &) o AT § [AAH o +qATH TqL H, TR HEAEeT AT F ATEAH T FHF1ET & (o0
TATIR e RIS STATISE T TEHERLOT FHIAT ATHAT B

(M  IHE FFE HHT 9 e (SuTed # 3Egr 1 9 3 79)
(i) Fae UHT wATIeea, RIEHT [TAH Al (AT ST TFdT &, T of TSh (FHI, SAT(AL & FHoAl, AITAT |

qd, HHe gl (A8 THE & o) et S| Hare aa7e [ae & T 979-999 9% 9dig 956
FE AT Fea T TZUOT AT € FIT T TTE T [Qem-FAaert & SIqame ST ST

(ii) IeaTE, Tg FEATHT HOT T3 TATReh JIfrg yae= a7, 2016 F 7w 5(1)(@) § AfHAfEe a+ o
BT TATTRea TeRToRT TAT9re &7 ifaw e 2l

()  qAEihd AT ATHIT F START & 1T JTeadT (STTEY | I8 6 3@)

IcITEE A= AU M0 SAH FITS-ATE AT ThfoT § TAAHT TATReh H STTNT FEATHT FAM,
TAT:-

TATIEEH THISRT H q={shd ATeesh T AT ITAT

(@F ® raTiaa T & %)
ATREH AehfoT 2025-26 2026-27 2027-28 2028-29 3fix
$r Hife IHH AT
HIfe | 30 40 50 60
e 1l 10 10 20 20
=t 1 5 5 10 10

AT ATHUT & T<h el ST A= (o SATieadh i J1Aed il I o (o7 dgl (=T SO Sandeh ol
UH ITITEH, AATAF, HIS AU THHET HIAT & THIT T il @R & A1eAT | [ 1hd Gril (ATATcH T
et §) 3 ITANT AT ATeAAT B T FIAT T, TSvg e AT Sreaar & Tfere A= rehd ATl &7
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START AT 81 Fesid YgU0r 0 91 Fiad siiaadrsd 9ed 9% 39 a8 & AEH-YaH & ou a7
Rt e

7.4  wiT w@rHt (A=)
® Feaia ST saweiRa de (SurEy § 3erer 1 9 3 7€)

Hifesh o # (T fawmmen) & orr A7y foser a7 o< auf # e #§ @diar $iw uer Hf T qreT rfees
RSN AT (FITE-ATT) FT T a9 g (F) THH TO=er a7 BT aut § ITHRT 0@ T Tieed TohiorT
& (@) sfaa ara AT e St St

T3 (AT H) =F+F

T IoaTee SaeaTiae (Aearia Scares) e, Fife-ar /= faw 7 srqaw Fetfa BT s

g e Saaes S (fRearfa sares) @eg
(fed Rar F yhad F &7 7 - FifeaR)
| 2021 - 22 25 %
.| 2022 - 23 70 %
. | 2023 - 24 100 %

Hifew e # Ffe-aw Fearia Saames et (Rearfa Scares) @e, ST §F a0 81, Feaid Iguor
TR=T07 7€ g Ao Fdiad Tied 92 w13 AT & 260 & &9 | q7 TTHT ZTT T&T 03T ST

(@) I SYIRT & [T Sreaar (STt § ST 4 3K 5 34@)

l. FIT IATET & 7T e | (Teq) ToATResd ThionT T ITTRT FA 9T J1€ TqTHT 9 419 fau o
STATE UHT TRTSHT 7 I STTNT FLA T +JAqH aTedar g

g T %T FieTe TAhad # FIfC | H&d wATeed T H7 OF: TIN AR @reE gLaT ST 716
gTfarsRor  fafF=me & srefi grm

(1) It | (F&q wATRes ThiorT) & o I ITINT F forw =q=a9 areaar

CL & (¥ H 99 W AT IATS
# FIfe | & Teq ATReT ot
F W9 & T H)

& I | Ted waTiees Fehtor Fomregfa, et am=m ar
o= 0.9 e 97 T F F2rae T At T 4.9 <fiex

RIRED I e i |
l. 2025 - 26 10
Il. 2026 - 27 15
. 2027 - 28 20
V. 2028 — 29 3T I8+ T9AT 25
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El FITE | T T&d TATReT ThionT rEaT asid 4.9 e a1
TR & Srferh =T aee gl
. 2025 - 26 70
. 2026 - 27 75
M. 2027 - 28 80
V. 2028 — 29 3fiT I8F T9AT 85

(Il) == TFTHT ZIRT T: START 6T ST ATAT Ted TR{ST i AT il TOFT F1€ FGTHT il Taohl & 39 a9 H
Afa/smaaa/@diar T qTs wATResd TS H FH FLah i STOIT| TS TATHT T TR deald TgIor
=TT 97 g A oa FdiFd Tied 9 STAsd HLTUAT|

(IV)  =Ife | 3T T&d TATeed GehRfoT il T: STANT T AT F1 76 GEATA (TS TTHT) FRT FIE | F
eI ITART T ST ATAT FoT TATIReah TehfoT F FHF AT ST

N, a9¥ 2022-23 =¥ 2023-24 & I 4 ITAN &l T HITC | F&d ATEeH TS it ATAT HITC |
& ST ST T ST ATAT e TATIeea TohionT & FHF g SATUIAT|

(M  gAEET F Y areaar (SUTEY H 38T 1 ° 3 7€)
T FaTdT et IeaTed SavaTta (Rearia 3eares) ear & i uawta wrrfees defen srafore &
TAAH T IATH T2 (FHT AT HA1 2 92 60 70 [Jvem &1 gra) giaftad o, sar f =
T T B

AT FoRTOT STUTIrg o TH=HUT T ~qATH Tq¥ (THT AFEH HHAT 219 92 FF 10 f{aer 1 grga)

(FreaTia SeaTes SavaTa (rearia Scares) @7 1 %)

wATIREH FehfoiT T 2024-25 2025-26 2026-27 2027-28 #X
Ffe ELEREC I

Ffe | 50 60 70 80

Hfe |l 30 40 50 60

Hfe il 30 40 50 60

Hfe IV 50 60 70 80

TS IV ATiees TenfSr Fife (ST & forg s werfees <fte a1 aT arift sfiT FFaredas wrees o
A FLT AT o ATHA § [AAH o +qATH TqL H, TR FEAEeT AT F ATETH H FFTEeT & (o
TATIR e ToR{SIT SIS T TEHERTOT FHLAT ATHAT Bl

() T FFE T ) e (Surey # 33gr 1 9 3 7€)

(i) Fae UHT AT, IFHT [TAH Al (AT ST ThdT &, F of TSh (FHIT, AU & ST, AITAE |
qd, HHe g (A8 THER & o) of1fs S& 997 e €91 e & o §99-a97 9% 9dig 98F
FHIUE TAAT Fea 1T TGN FHIH0T A1 FRT AT ITE R Te-[aert o ST S S

(ii) o7 T 7g AT FM o6, wATiees quierg yeee Faw, 2016 F F=w 5(1)(@) # fAfAfEe ads
2T wATiRe TRt srafere 7 sifaw e gn
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()  qAAihd ATREH AT F START & T IR (ST | I8 6 3€)
(i) FTE FATHT FIfe-aT TATReH TR § [AH 0 TATeed T ITART A= &0 AT gt Fam|
TR TRTOT | TAH (o TATIeea T ATATTH ITINT

(7 ¥ fafafia wrfRes #1 %)
TR FehfSiT Y 2025-26 2026-27 2027-28 2028-29 i
FIfe I I9AT]
Fifx | 30 40 50 60
Frfe i1 10 10 20 20
Fifx 1 5 5 10 10

(i) UH ATHAT H, SET ALTAH TTATHA 6 BT THAT0d TATEeh AIEUT 6 Fael § qreqar s QT HAT
T TRl 2, Feald TgU A= € g7 ATHAT-ZL-HTHAT e G2 e T 6l S0 Jo7, UH
AT |, IATEH, AATAF, S7€ TATHT T UH IcdTed ATATAF 1S TaTHT | THHET ATAT & THIT 95 6T
G % ATEAW & qaHihd il (ArETeHs Haedt #) & STIRT 6 SAI=T aredqar H [T FAT g6,
gl et areaar | AfgT qAEthg @it 1 39 6T 21 Fe aguer MEEr are, Fidd
ATATEA TIE T TH AL F ATGA-TGTH o 70 G fashfaa wam

(iii) T ATHA H, ST TS TATHT TATIREH TehioNT AT T IcdTah SHL/AT AATAF |l g, qOf @< 7.2 &Y

7.3 oft W ITUTEH SAT/AT AATAH % ®T H Ik (Aearied IcdTa® Iacarad (R Scarash) aeai
S arearst & FeTid Fe % o @ g

(7.5) HIfew =1 | FIf-A AEaTd Icaras Iaarad (Reard Ica1ash) d&, SaT St a0 2f, T
T & 35 & =9 | war fBhar o

(7.6) TAHATEE et i @1 F & o Iuersg A=t & g a2 9 TGN, JATFAL F TTAH0
AT TR | AR TATIeeh ATHIT % ISTANT sl FTeaqTet 7 [Aiaaed Toash I a9 | far
ST

(7.7) voATRew erfoT 9¥ e it STvErad (SHeY), dT ardi & arg-ary, Feferted

HATAEST & YT 9T Fex 1T Tg00 707 are g A fFw 1w feenfacent & sqan fewre i =i
FETET &0

(i) T: STANT T TLTAT I ATAT TohoT TSSITS AT,

(ii) TAHHT & 1T ST TeoheT RATS (T,

(iiii) woATTEE TeRfSIT AR § A= TATeed JTT 3% (iv) TI1Ee & forg Tt Rerefam

(7.8) =T aATeR HEAT UHY TATIREH Toh{SIT T STANT FLdl g ST Taeft araraor & 100% a0 sTTee =
g, 3T ITHT TATELT IT TATAL0 9T HS TdEhedd TATT A1 I=dT €, T FIe GEH ATReh AT TEAAF
FAAT AT FrE AT =T o TE T@av @, S hed TG0 [{IAT qrE, ARAT AAF S, FeR T Ter
THTA TSI 3T STRTRERT HeqT STET A Semelt T YA gl UHT arRit & o f@eara
STITEH I AT AN A5l R
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8. FIAy e SoEs SAEAa TS & aqFT, fUsw 9v F fPeaia Sces

ST &l 3 @] H gaT # U i Torr T, AR Ay Feaia saes stweiiea
THTOTYAT it forshl 3 @i AT
(8.1) THET FiT TTHT o uw fAeaTia Scme® Saarta (Rearia Icaras) A&t &l Alfe-are T

T foram &, Referfaa & forw stferera &1 ST=RT 7 9T g, o79iq -

(i) T 9.5 F el freger o 7 wefy i gorers,

(i) AT AT H ITANT 6 70 Rt weAr

(i) T 7T ITUTEHI, ATATAFT ST FTE TATHIT FT S=4T
(8.2) U FHIT | ATAAT FT ITANT Fal IET Flfe § FoILTe, R ¥ &t & forw rar S d=har 21
: START F AT ATEAT FT START IH: STANT, TIHFT ¥ THT TG AT g 92 o= & forw
YL o ToTT o ST | T g1 TH=R0T o ST SATErerT T STANT TR0 Sl T8I AAHTT ST g 98
e % oI 6T ST 96dT g T80T STaT SAT Zi ATl el STTererT 7 IH: START AT [T & (o0
SYANT A5l (AT ST e T Bl
(8.3) IS IcUTE, SATATAH AT AT TATHT IHT FITS F 7T IcATEeh!, ATATART 30T TS TATIHAT F AT
aFaTia IeuTes ST THTYH @IS U Hife & Fefie o faedqriia Scarash Saariaed aredar

T AT T T qHhaT 2

(8.4) TAwaTa IcUTe® IAETAE & & FAWd TS el wea Fed a9T U o998 &l
ITATEHI, AATTHI AT TS TTHAT FRT e Tod q¢ ATTTfEd e J&=qa BHAm Sroam Fea
TS (A0 AT, FRThd qed T2 TH a3 & SAEE-I2T & (o0 g e Fam

9. AT TTaeT 1 SAfaraor

(9.1)  TATET AT [UTEAT HT TATT TG AT IHH T FA TAT TATEL0T G507 =6 Fqameor, = siw
STLHT & TATS & (1T ITATERT, ATATAHT 3T AT ATICTh] GIT SHTST AEAT I T F FT T & qael |
TEUUTHAT ZTT AT % TG % ST 9% a0 Afaqid SQerd il ST

(9.2) T U AV ATE A RSN H T TT &7 6 G [eTed aredarsii &l QT T F %
AT | ITATEI, ATATARI AT TS AT, TTIAHRIRATS AT (HATE TATH I e a1l THERL 0 |
o gaiaver Afagfd F wfarr siv wger F oo fRemfader sfasrfaa o siv o= afegta G
STTORTT| O Taoi T faqia gadt faerntaaer Fr srferd sqam seEm G s

(9.3) =7 TRenfHeer ® &9 T5T &F g7 MUiRg [@Eara Ices Suiardd (SHeR) a&,
STALRTTICAl 3T ATEAATSAT T TT LA o Farel H &1 T AT AT § HATId ScATEhl, ATITAHT 3T AT
IRl I 1 T RI=07 A1 IRT T Ta0 & taqid, T9T AR], ST il AT

(9.4) wAEXY ATTYRT Fafaq =T TUT [RIAT TS FRT ITT ATHRAT H FH FT Tg IATEH,
ATATAFT 3T TS AT (I | ATAH TSTI/ET TT AT | T Al HY TG ST, AATAHT AT AT
ATfert o for), weTfees Tafre THeaaurhal e Ta=horshal i v TTE THERTRAT - AT &
Fol, ATFAT T I, Tg-TEERFRara 9v 39 Fafa & ammar smo, s 7 =7 fRemfAgen & srefiw
ReTRa T T oo BEaTid ScaTes STeardd (SHTHY) dei/Icavaradl i areqarait &l T Tal
Fd g T T T R 7 37 ygwer e afuf sta aw 9w Fwrars a8t T 8 a7 e
T =TT A7, TS WEuT AT S /agu T R /it & HEer S S

(9.5) AT AT & AW | Icq1aF, AATAF AL T Ao 39 fQerni=aen § Feifea aregaar
o T Aol R BT @ aw & forw ool Aearia IcaTee Savaridcd areddT 3ol a9 & (o0 qie a9
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£ srafer F o o gy STeEm e AT §, BT Scates STeattdcd areddr £ FHT FT 99=Taady
F AU % ATa T FuT & Hae T BT STar g1 AR T2 9@t Afaqid Scarashi, Ararasht i se
ATt T FRETET AT T <F ST, i -

(i) SHT T % U 99 da¥ : 75% e

(i) =TI F AT 60% e

(i) o= fav 40% e
IO YT & 7 g 9% 3 q¥ TX g & TLATq TATEoT aAfaqfd it T | AfSwg 7 A
SITUAY| 2Tg SAaeT q9=ATeady aut § off IeqTaehl, saTaent 3ii¥ sie qrierhi g ToATiRed TehfonT Jafarg *
TAGT 3T TAAH Al STTATT (T

(9.6) AT ATILT F orefie w1 ¥ 7 [fer &1 Fegrar wguor [F=ror A1 AT T Jgur A e
T SEIT =07 AT GTRT U ST UEah! G1d H T@T STTOAT| U %l T =180 T STANT AT e TehfoiiT
AT F AEUBIT AT A-qa= ka1 e aarfa Roere % gugr v q=swo/ffare qurty § suaer
o s, e a7 wateaeefir afagfS e STt 81 wrfRes srafore yde & oo arfis sramw 9w
faferat & soeeT F die-adest f1 et ffeaia soares saeetEeg Fateaay atata g i STt
ST T FATAT H qerw GTierT g sTHed XA S

10.  STUTSHI, AATAI AT i€ ATfART Hi io=HT

(10.1) ITATEHI, AATART AT TS ATART HI Fexld TGO AT € g7 FAFHET e sxiFd
e o HTEAH & TSR0 FLAT GITI TSTESIshe 0T &7 SHTT 97 qee T ITANT Hieh Sl
ST

(10.2) ITqTE, ATATAS AT FE AITTH Feald TGO [0 € g7 FFea Aqared sidd aed
F UTLAH  wATRew qaiag vauad (fesequy) Faw, 2016 F fefia TReersneor a1 Fd e &
U sreeT & AT RBEaid IEE IR 98d, AUI-a gl AN 2l, 9% SEERT I6 wr

ST TEF FHAM Tg FA JOET TATRew  AGE Taegd =7|, 2016 F Iadl & I
oo i osatar #1 FEw w00 e F o amd "= T s w1 JeeT
TIRAT 39 Rt & Iqar =g Yguo [0 are grT GwEa far smom

(10.3) @@= 4(iii) ¥ 31efi s At aie Arferd Bl Soames /AT smETaw § '@her T wiiRed
TRionT FT1 Fawer @ 4(i) 7 4(i) F T Ao ¥ IG\ FEM FIE AqTE 9T AN g AT g
4(i) 3fT 4(ii) = STeN o ATl TAF IUTEF AT AATASF o (70 HTAT I IcqTEH 3f¥ AATAFR T
JTEAAT | FSTAT STUATI TS ATI® FIRT @&l T2 AU-A AET dfgd U @0a &7 e oo
@ ST

(10.4) @@= 4(i) 3T 4(ii) F AT AT FT AT T AATTF @ 4(iii) F e o aer aJie
qrfersh T IUAH FITS T2 TATIREH FehfordT ITHUT T {TAT FT Nawie T@ar grm Avfia f&efa
AT Gied UH AT #1 RFE Ioamed ST AT R SAR-e @l ST afs UE ReFe T8l
FAT AT &, A Ive T FGHEaia Somes ITErdd areddr T FAT R AFaArsd Tehid
STATEH, ATATTH AT TS ATTTH 6 dIo HeAdGIT I FII0T H FiF-AH HT

(10.5) faEariea ScTe® SAYETAE ATeATATSAl /I | T FIA 6 (70 wATeed TehfoRT AT F
TR & U & o oufory o GwEa w3 F ow, Soares, aas Y Jie qifersd ST
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FTTHT YU AT I @ (T 9F) AT A AT Figd FHT ASET AT FT qHaT gl Tg FaH
TATRed Th{SRT FATAT T 36 AAMAT * A1 HATT & T

(10.6) STITEH, AMATIS ¥ AT AT oW =i ad % 30 A (A-fAatud) @ Feaid T
fsor a1 g AR TEmt F aqaw qEtad Fweard guer FEEe a9 Ar Iy yguer [
e AT Ul fFeEer afafa F ary feaia Scres Savataed & T areaarstt i W #WT &
o v v yEERd wrfRed TN sty uw arfuw fAeeft atfae wom SRR szt w
T ITANT T S AT I SUART /AT qHEhd 9T ok Y § fT SEEET J& i ST
39 TR w1 e € G o SeE qEEted Wt fi @i i TS 2
11, ATee® AT THERRATsn & S[AH1 (enfis wrifeeT gawmst aiga @asusdr AT
I AUTAT THERTTHAT)

(11.1) Tt ATEeF ATMAT THERLIHATA Hl Feald TGO [HFa0r q€ g7 GFwfaa sxida aea
T TATRew AqIAE gaud FFw, 2016 F IUEg 13(3) F AqAN HEldd ST qgur I are
7 Sgur T afAfa F A ISEE FET g heR T Ygu I 912, =9 fRenfHeert &
THRTIE o 1T Fad & fav Toredisor & forw v gw ghwar srfespaa wam

(11.2) ATfEe® AqIAT THERLHRAT To4F G a9 6l AT F 9997 a0 @i a9 # 30
TIT TF Feald TGO [{FA0r € g7 @AFHET FxiFd qed 9T AT TRET F O AGE THERd
AT AT & AT At Avfi-ar arfus fEaweft seqa F4

(11.3) =AT*eaH AATAY THERIOERAT T THEHA ST Icd1aeh, AATAH 3T ATS ATl I TATeesh
AUTAT T FA AT, ANUF AN TT, Feald TgU0 o 9 gRT FaFa F&Fa aed i
AT ATTAT THERLURAT i JadTee q¥ off IUeTsel FTs SATUA

(11.4) =tz el ft &2 9 7g 9 S1ar g & rfes oqufdry yoehorsdal ger Y@ At T
ST AT 8, ql TATReh Aq(ALT THERLUHAT HI 5T TG HIA0 e FRT Feald TguT
= a1 g sttea¥a afwar & oqar, Geafa Soes STead (SHeR) &+ & ofefiT
A F U a9 6 Jqre & forg gfaatad ¢ fam smom

(11.5) wTEes oqirg waed (fesegun) Faw, 2016 F oefiq Ioediga  wATtes  Tafere
THERIUAT, HEF AT H TATees AT F IYANT F HTHA Fl DISHL, TATRSE:  JI1UY

TEERIOT o {70 JHTOT O YR RS UH A § AT 92F A H tATeed Aafg Fw ITIR
T ST @, SeTe, SrATah ST A Aiferd weaid gguer fREAer i grr fawEa et § U

TI-TTTOT THTOT I TET9 FI1 TS, AT AT J€ ATerd g7 ([aedied ScdTesd Sa<andc
(EHTT) ATEATS FT QT R o0 Feaer TREFA wATRad AUty yEERERal gy Ja T
TAT AT 95 q1T g

(11.6) sHm1or o & U WMl Fwa yguor e & g Gwtha Gar Stom G«
AT H, AT FRT [AA0hT AT GenfoT STqTUE i ATAT AT 6l SAUT &FHAaT & ATer® Aol
IO T 97 TATRedh GepfoiT HU-aT BRI ¥ T8 IA| FT SHUHST ST AFATT g

(11.7) ToEdiga wnfes smfie yEeroEwal grT e Tu e e e F
THTOT 9 TR IcITEe, SATATaF ST A€ AT 7 T ATGHRIAT % AW 9%, b1 a6 @b,
TEHT A-ALHI 6 AT 9T AT ATMRTN Fex T TGUO HIAT qIE, UH THIT T F Haihd qled
TSR FRA F OO §F BT s
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(11.8) wTfEes Teahfstr sraferg & e a9t ow Auem stoiq suferg ¥ oS0, aqig ¥ o,
HHe 95 (A8 THERLW) & KT FT ATl TATReh AATAT THERLIHAT, Feald TgUO I are
FT AT Fed ded 97 arud g 9T AT TRET F AGE A|ERT &M R X
TEITO qTaeoity &9 § g3 Afa ¥ s [ e g aqmw v e, gEaa H=E 5
AET AT Tohfo T AT T FAde gRtara w4

12, ¥ IgUOr REaer i & syfReer

(12.1) v Iguor RE=0r 91 AFarsd 9 & AeAT ¥ ;A q AfgE Al § HwH wW I
STUTEH, AATAF AT FiS ATferw 3T ToATRed ATTAY  THERLOHRATA Hl TOTELIFhd FHM Feal T
g A 91 wTRed qutorg yaud (fesegun) fam, 2016 F aefiv fremdisn F doedera
F forw ame "@=re ghwEar AR s om

(12.2) F== YU F=A0 9% o9+ g0 [Afed ST & A Il & o0 sEeEdr <
FEARN ® oo 69 ¢iv Faft &t FeERr ® oo arfis f 3 g6 g1 TS Aqmd #®, @l
STATE, AATAH AT FE A, T TGO HF=aor are/aguer H=or gfafa @i sfawrar § we
ERSCA A D G L B D b e 1 E B o i L o e e 1 I 1 o G M 2 e
A= a7 97 yguw [EEor Gt F 9T srEe fi 9T #7 9Fdr gl

(12.3) TREEHRTT, 3ITATEH, AATAS SAI¥ TS ATF FRT AAATST U SAE6ET STHT Fed & I TA1g
% A T SO TR i oeafd, e oty yadd (Teseguw) FEw, 2016 &

ERINRl

(12.4) =T U [Fa0r are =g a7 et Jrafaiase e, SEr o 3tea aq= T S, F
ATeAT | FEA ST At Ja@rader & "IeAH F IcAeH, AATAS AL Fi€ HIe® & FAqaTeAT AT
TATIT FMN Feald TgU0r A0 7€, sasaswargan, e i amates d@mairar & Aqread

H woATRe® ATAY THEAT & ATATAT T GATIT | FT GHal gl TATReh ATAT THERLOHAT AT
ST AT HH T & § FH FIA ATl Gralsn & ATHA H, Feald Igu0 =707 a1, afq dmaeqs

g, T YU AEE 1 A1 yguwr [EEw gt w7 wear wT #7 FEr 3 gwar g1 (12.5)

FeR T TG AT qIE S ITHTEH, AITAH ST JIS ATTIH il AT TR FGT AT ST
o ag #ir 30 ey 9% AU g™ 9% qEadl Aodid av § Geaia SoeEs Iaeerd
(1) T E1L8 FreFqret &w 0 I FA ) el L5 El
(12.6) Fwrr wguor fAF=or 91 wTResd ufaee wagw W, 2016 F i wtes ® fow

FeaTT IcaTas Scadarded aregaralt fit qfd # dqdrera quremal & 7ex Faftaq gare gt
F F forw w97 wfua s om

(12.7) =7 wguo [AEa0r a1, A-arfua e 9% wlited a9 & ATA-A1 TATeedh Tonfoi]
areft @ fAfser afoey F st sEar #1 F forv uvwta Ot et sufie #v d@eearas
A FT|

(12.8) w2 wguw H==Aw a1, @AY &7 § @€ 7.6 F a9 § THAD-a0® AqgEar i
STLHAT FT TaqT @M 6 0 ATRed THRRT X ATRed AqiqL ToaT § Gaiad SrarRiHar Hf
YT FHe

Y
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13. TT YW e SEfgur e gt & s

(13.1) wafaa w7 wguor fAeEr arE/aguor = afafa, Fee yguor JeEEr 99 g GEEa
AAATST T F AT ¥ IcqTaeh, ATATAF < J1€ AqIfersh (TF AT & TSTT H FrALd) 3T wATREH
AUTAY TEHERIUEHATAT I TOTELHT HI(T| ToEelamaor & U Iuey fFearia Saoaes Iaearad
Efem) dea uw R ST TS yguer [eEEer ae/vgue e qfefa, =g o amEtase
ATTFIOT & ATAH F AT Rew AU gaegq (Fesequa) =, 2016 F AqEm 9+l Afgawrar &
IcUTeh, ATATAF AT FTS HTTF F HATT-HATT TATREHh ATIAT THERLUhRATS & [0 3T smafdsh
T TLAT F ATLTH F IATEH, ATATAF AT T AITF 6 TAITAT 1 qeATAT FHAT gl

(13.2) Trsx wgur A=y ae/sguor e qfafa, S99 geans (smare RAE) & 9= gw @
FEM gl aTfis e a2 A9t fEaearid Soames Iaarda (S9rer) Rt &t @@ 981
T & o =3 Ut FaETEe ¥ YT FAT T yguer e are/vguer e afafy st
ATFHTAT | STUTEH, AFATAH ST AT AT ST AT Reh ATTAY THERIURATel g Toqd AT
fOre, F wguur e 9 #@7 TRqa FS T SH sAAdre e Smed IeErad
(FHTMR) T I ATATS HLAT|

(13.3) Trsx wgur fFr arE/aguer FEer afafd, wrfees soforee yagq =, 2016 & srefi=

e & o Aeqia Icaes Savaldd aredqrell &1 I &9 | siaared qeva qoeTeal &
e Fataa gare gt #x & o s a erha s

(13.4) =7 wguo =T aE/vguer Heeor afufd, Se-arts e 9% i Aqirg & arf-
oY TR TeRtor AT @t At gt F ster #r e w ¥ forv ey Fu ot
T AT T UF HASATHE AT HI(T

14,  STUTEH, AATAF X TS ATF GRT TATREH ThISRT SAATAT FAZT TOITAT
(14.1) STITEH, AFTAF T AT AIAH, AqT @EATd IcATESF IALarded (SHIeR) aredarat & T

FIA U TATRSE il AU & ST I AEALTFATIHL TATREH ThioiT SATIAT & FAZIT 3T TAHIT
F FEATET T T FwEE A GFAT g THH SCTEH, AATAE T AT AIGE FRT AUATT T

faeaTia IcaTas® IAeaTd (SH1eTR) % FAada & q-aiiai & A 9 [ufotaa qieatod ar
GET K
(F)  AUUE wATRe® HUGT deal ST TRt REadt giaend (THeE) s d wEAT;
(@)  HURT FeEl H TATRed THORT AAAE FT AU MEATHAT FAT, THH UHT G
T ATRY ST = Tiad 0 TT & 3T /AT & A9 H &,
(M)  FUA, I GHAEQL, AT S AE TS AT TS YEFhT wI AT q 9L 98
SR Hearelt | veATiRad ok WU T Yrwer FEAT, M 3T At HEATH | AU F

T sraeaT g #Ar gl 39 e #T SuART GRAT 8 "5er s afEgd &

T sraeTd ATARTRGE SAFEAT Y| FHIAT,

() Fg gEtEd #Ar F @ FwR® " uEy v U werew GRSty &
TEATAAT Tl TAAHOTRAT GIT Uk Toreeiahd qraeT § [A=F0 & Fefia FFar srar
g AT FHESEE Afd § 306 ifaw SN it sqAfa &7 S )
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(14.2) 3TITEF, AATAS AT AT AMAF Tg GEATHT HL o GUB Fexl F dedh SHEEAT & AHIY,
wATRe AT THSRT rafre it suferd AT, Ug= o sifaw ITanThaten & oo smeam & o= &
€I H T@d gU, 39 &3 aF HIHd dal gl STl FI0 3T T¢aTq H1 TG ATASET 2
(14.3) sraferg &ugor # siqaferd TEAT0 AIAT T 9T Y qF9#0 7 ggard FFu T sifaw
STANT g &7 (|

(14.4) Taf>g® TUBU Feal 6 ANIERT - TAEF U g TATRed: TohioRT AITAT AT IAH
I AT A= AT 3% T U S S £ gf® & demsdisyw ar s aw ¥ w6 w
T JHT Teq SATHFLON AT HIT

15. fRaRa Saes Steie ($fer) iRt & gt

STATEH, ATATAF 3T FIE ATTH FHI AFTATRT Tled ¢ qTUS [Aauil A wed q9T [ o=
i # 30 A T At guvw & fow wsit v " F @R F '@y wEw S
AAREATA § TTH TR0 THIOT T &7 (a0 T&E FAT AT ST, AATAF AT J1E AT
AT TREEFT Tfees U JHERuEdaisl ger Je™ U Tu @Ewer & staared 9ed geT
S FT T AT F OHTHS H, ScqTed, ATATIE oY die Hiferd & fararRa I Suearda
(FHR) aTeaar & [T & & o F=a/AR s v BEr G smom o8 gw@mous S
gguor Ao arE/arsT gguer fEEer are/aguer e |/t gerfeafa, s game F oadie
LR

16.  FFa sAiFarET e

(16.1) Fw=IT WU A0 7€, SOTEH, AATAH TSR0 ST FAT HAIAF, TATRed  TepfonT
AUTAT F TATREH AITAY F TEHERLOTRATAl T TSR0 o ATF-A1F arirg 31 d7+ 2022 a%
ot (Furfees ar arfties) st @20 % o us aivarss yorelt &= wanfua wam-

(16.2) IcqTEH, AATAH AT F7E HIOTh, ToAT(REH TepfoldT 6 TATIeeH ATTNY THERCOTRATS LT
TR & JT-A71 fEaoEt (FATas/artts) ahad 3 & o wsg gguer == a1€ grr
i &1 TS AT YOITAT % ZIT VAT w1 o A A o S siavig Ther @ 9@ §
Tfee® TepfonT TR & fAfFwiar siv dYemsdien geT aee § A10 M0 wofTfeed GhRfonT &7 aRt
A IRt grar gl Tg dTemealer ST wTied GRfoiT STI(Y & [AHRIHATa/AT AL
THERLOTRATSA il o ET gt & g § g fft fRgemom)

(16.3)Trsx wguur e ae/fmguwr feeor mfafe o derdder F S ¥ oamrany
TAAFOTRATA /AT TEHERLTHATAT o [0 T gI a9 T FT ITAN FA| Tg a9 qed ATeesh
Fqfores yeagw gy, 2016 F oefiw wifees GfSET smfay & fow fRAeafa Soes saarae
(EHER) F FITaa9 F Gafed saen e Qe & @99 § Uaha f6g 37 ¥e) & &9 § F:1d
FEM dTerEarar, R T A1E, AT AAATRT o9F I IT WehiH & AR 6 FaeT Ta\ FT TGahd
£l

(16.3) AFATEH a9 e fawfaa g dF wlTees qafrg vae= F=m, 2016 F srefiw faearfa
ITEF IR (SHTR) F FwATeag o gatad oy Gramrerdt @ stteere ff ¥ "@=rfera
B sTom)

17.  ferot

TS WU [EEer FE/aguer e qid, TSEAT OST A9 § SoAEe, AATaE oY JiE qrier®
(Rred wrfees GRS amRft % 3cares affafea g) i wiffes saforg syEeheorsaren gieT
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e STe® SIEdE At I & dag § FEarg Iced IuiErdd (SHeR) 9ed 9%
T RO Fraig g = F1€ &7 T5qd F40 g ROe wfiied Aqidre yage a7 2016
F e oq oA wWOE R |fEta & AT TEqa AT SR TST qguw [{EA e, aea/ET
TS & H [AEH/HaE )iy & MUed F 699 ¥ Fead qgue FEE € #7 SR auv A 31
SATE T ATu® RO ot J&qa Ham

18. wTRRew JUfAE woead (fresgquw) Faw F sefin Reafa sas stwiRe (Shemw) *
o afafa

(18.1) fawari@ ScuTe® Sa¥eTdea  (SMremR) fRemRcen & wHovgw #@fgg fBeamha Somes
SAETAE (FHR) % T FAaaq & o 9aieqwor, a9 $fiT ey aiadd §9eT &1 39T
i e #39 F O steger, FE aguOr FEEW A AT sregear ® O FT Gguer [EEr e
T UF giAfa #& T Gy smom 7w a9y Geafa soew sawEe () F st

it T FGl ST THH S ATell FSATSAT B X FIA F [0 AELIw I AT HAM ZH
GRS S 1 B i B T et B e B 2 1 B B 1 L S e D S 1 2

IET/IERAT T ATAR a1 A afeafera )

(18.2) =w wfAfq & Hafaq FATAI/EANTT & WA S Sam™a oY a8l F1F G391, qed, a9
AT HeAH STH HATAT, TS T Tq=gdl (AT, THAT 3T USThHeHhel (W, AT Je 470,
(Froe), Tredtr watavef st sEeT e () siw AT senfes 5=, afufy F sree
g a7 R o e i oft s st st Rewfora g

SRICE]
d@s 7 % IICEIW
K 1 R S e TR 1 2 e O O 1 e O 1 O el e G B s 1 O s s KA R

[T 7.2 (F), (@) 3T (1), @< 7.3 (F), (@) AT (1), X €T 7.4 (%), (T) A (71) ]
Jarger 1 ¢

Tg 2022-23

FrorT H Tor & . Fofi-a wrrfRed TSI (Fofy 1l | 100 Hifew aw

oo [N o
A=A TAT “ATIES R Yh(STIT)

70% T 2T | U T2 70 fifew a=

SHART F AT THEAT tArfEeE AHORT FUAT | gt ATHET o ATATE, THEAT F e
AT T IATH T T &L & FHle HAT (A2 761 § THERE BT T @R R e
FepfoiT srafors &t 9=

FTEATAT AHE! 6 ATATL, SHTSAT & AT
T R T werfRew G sratore fir
qTAT 3T ST eadl, 9g-THehe, 95F
oy, srafore & ae sfe & forg s
TE |TAT

SR 2
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T 2024-25
I | T9r FiT T Aoft-a1T wrieesd Ffonr (Fofy 11 | 100 Hifew ==
AR AT TATIRE TehioiT)
100% it &% F T A&7 100 Hifew ==
e & g uRld wnfRew $EGE emfow | S F adiw uHBEa o au ww a ww
THHHIT % +gAqH TqT 30 Tiaerd faw H 30 Hifew = wATfees ThfoT Tafarse T
TAA o0 i %l ATAITHAT B
w3 U oy werfRad GRS srafore
(srfermaw 70 Hifew =) &1 ITANT ol
T a1 vt & forg B ST @eRar 2
IqTEL 3
T 2028-29
T | T HT T AU-ATL w1 Fepforem (F00F 11 [ 100 Hifew ==
TAAIAT TATIEEH TehtoiT)
100% T aT T T Tq&T 100 Hifeew o=
AT F AT URC veArieeh THRST AUTNE | Sefrere F arefi vaA Brw U Fw & 79 60
TAH FT ATH FTE 60 T T 7T H Wrr =7 wenfes THERAT sl A
AR L %l ATTITHAT 2|
TG 0 T AW weAriEed TSR safare
(Afermam 40 HIfeH =) T ITART HoAl
A, Tg-THehe0T, 98 =i, srafere
H qe afe & o T ST aeRar |
9 SUIT
[€< 7.4 (@) %7 °4IH )
STELT 4

Y 2025-26 (T: START % forg ~[AaH AL AT I B)

T T RT3 a1 AT S % G274 AT ATeF
AT 4.9 ey 97 foherame o 9

T | AU-ATT TATIRe® TohfoT Jor 7 T (A0 | | 100 Hifew ==
T TATIRE THTT)
Ot | F&d TATTeeh TehioiT & IH: STANT &f 7131 0.9 | 15 Hifeaw o

(TF: ST 15% T 3T & I 3T &

forT =aw a1t 10%)

9T T TS TS TATREH TehoT (F)

85 HifeF ==
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(F) F 100% AT % forw Sfreqme e 85 #ife ==
60% FT 7% F ST F refiT vt ooff | wenfRes | ST Al wHET B a eriees
TR srrfare 3 [A=w T A = YHISAT AT o =[AaH 51 HifgF = T
AR i %l ATAITHAT 2
uHt fFU U sfdemaw 34 Hifew =
iR TRfoT srafere 1 SwAnr Ferr
Rerad, g-TEehu, g5 =uior, srafers
T a1 vt forg B ST @eRar 2
SHEIUEGE
2022-23 % forg
T | AU-ATT ATIRe® ThfoT Jor it 7 (A0 | | 100 Hifew =
T TATIRE ThToT)
Y | F&d TATRew ThionT & q: START & q1=7 7 | 10 Hifeaw o
0.9 <fie¥ a1 T F I IT A=A F T AT
afere At 4.9 <he =1 et ¥ &9
9T T TS A% AT H TohioT () 90 Wifew a7
(F) F 35% AqITAA & o SHreme e 31.5 Hifeswh ==
YA TATIRe® TR T START
[€= 7.2 (%), 7.3 () & GIH o]
IATEL 6 :
Ty 2025-26
T | AU{-aTC TATIREF TohfoiT ooy it T8 (AT | 100 Hifeaw =
AATAT TATRE Th{ST)
Gue 5.1 % AqHE A1 d&7 100% it 3T | 100 #ifee =

TRIORT § qAAGhT TATeed &l ~q4aq AT 10% it | TR § 10 Hifew o ATiees aradt &
TH AR TATReh 2T AT U

TRRRT § 90 Hifew = o wTfes
qradt

[FT. . 17/2/2001-9T¢ |-UATHUHE]]

TLIT T AT, 3O =

fooqur ; g& Mo aRa % TSI, FETn, 90 || €@ 3 3uEE (i) aranf. 320 () faAiw 18 A,
2016 ¥ WaTAT FohT TT o i Joa9ATq ATSLAAT deis ar.F.+. 285 (31) faaisw 27 914,

2018, |t 571 (31) famis 12 ewma 2021 s ar.#.[. 647 (1) faqr* 17 fdaw, 2021
g "enrfera R o o
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, thel6th February, 2022

G.S.R. 133(E).—In exercise of the powers conferred by sections 3, 6, and 25 of the Environment
(Protection) Act 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the
Plastic Waste Management Rules, 2016, namely: -

1. (1) These rules may be called the Plastic Waste Management (Amendment) Rules, 2022.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Plastic Waste Management Rules, 2016 (hereinafter referred to as the said rules), in rule 9, in sub-rule
(1), for the words “as per guidelines issued under these rules from time to time”, the words “as per guidelines
specified in SCHEDULE — 11" shall substituted.

3. In the said rules, after SCHEDULE - I, the following Schedule shall be inserted namely:-
‘SCHEDULE-II
[See Rule 9 (1)]
Guidelines on Extended Producer Responsibility for Plastic Packaging
1. Background:

(1.1) The Ministry of Environment, Forest and Climate Change (MoEFCC), (hereinafter referred to as ‘The
Ministry’), notified the Plastic Waste Management Rules, 2016 on 18™ March, 2016. The Ministry also notified the
Solid Waste Management Rules, 2016 on 8™ April, 2016. As plastic waste is part of solid waste, therefore, both the
rules apply to managing plastic waste in the country.

(1.2) The Plastic Waste Management Rules, 2016, mandate the generators of plastic waste to take steps to minimize
generation of plastic waste, not to litter the plastic waste, ensure segregated storage of waste at source and hand over
segregated waste in accordance with rules. The rules also mandate the responsibilities of local bodies, gram
panchayats, waste generators, retailers and street vendors to manage plastic waste. (1.3) The Plastic Waste
Management Rules, 2016 cast Extended Producer Responsibility on Producer, Importer, and Brand Owner. Extended
Producer Responsibility shall be applicable to both pre-consumer and post-consumer plastic packaging waste.
(1.4) These guidelines provides framework for implementation of Extended Producer Responsibility. The Guidelines
provide the roles and responsibilities of Producers, Importers, Brand Owners, Central Pollution Control Board, State
Pollution Control Board or Pollution Control Committees, recyclers and waste processors for effective
implementation of Extended Producer Responsibility. The definitions given in Plastic Waste Management Rules,
2016, apply until, specifically mentioned in these guidelines;

2. Date of Coming into Effect:

These guidelines shall come into force with immediate effect. The on-going processes related to Extended Producer
Responsibility obligations will be aligned with these guidelines.

3. Definitions:

(a) “Biodegradable plastics” means that plastics, other than compostable plastics, which undergoes complete
degradation by biological processes under ambient environment (terrestrial or in water) conditions, in specified time
periods, without leaving any micro plastics, or visible, distinguishable or toxic residue, which have adverse
environment impacts, adhering to laid down standards of Bureau of Indian Standards and certified by Central
Pollution Control Board.

(b) “Brand Owner” means a person or company who sells any commodity under a registered brand label or trade
mark;

(c) “Carry Bags” (covered under Category II of plastic packaging — Clause (5.1) (II)) means bags made from plastic
material or compostable plastic material, used for the purpose of carrying or dispensing commodities which have a
self-carrying feature but do not include bags that constitute or form an integral part of the packaging in which goods
are sealed prior to use ;

(d) “End of Life disposal” means using plastic waste for generation of energy and includes co-processing (e.g. in
cement kilns) or waste to oil or for road construction as per Indian Road Congress guidelines, etc;

(e) “Extended Producer Responsibility” means the responsibility of a producer for the environmentally sound
management of the product until the end of its life;
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(f) “Importer” means a person who imports plastic packaging product or products with plastic packaging or carry
bags or multilayered packaging or plastic sheets or like;

(g) “Plastic” means material which contains as an essential ingredient a high polymer such as polyethylene
terephthalate, high density polyethylene, Vinyl, low density polyethylene, polypropylene, polystyrene resins, multi-
materials like acrylonitrile butadiene styrene, polyphenylene oxide, polycarbonate, polybutylene terephthalate;

(h) “Plastic Packaging” means packaging material made by using plastics for protecting, preserving, storing and
transporting of products in a variety of ways.

(i) “Plastic Sheet” means plastic sheet is the sheet made of plastic;

(j) “Plastic Waste Processors” means recyclers and entities engaged in using plastic waste for energy (waste to
energy), and converting it to oil (waste to oil), industrial composting.

(k) “Pre-consumer plastic packaging waste” means plastic packaging waste generated in the form of reject or
discard at the stage of manufacturing of plastic packaging and plastic packaging waste generated during the packaging
of product including reject, discard, before the plastic packaging reaches the end-use consumer of the product.

(1) “Post-consumer plastic packaging waste” means plastic packaging waste generated by the end-use consumer
after the intended use of packaging is completed and is no longer being used for its intended purpose.

(m) “Producer” means person engaged in manufacture or import of carry bags or multilayered packaging or plastic
sheets or like, and includes industries or individuals using plastic sheets or like or covers made of plastic sheets or
multilayered packaging for packaging or wrapping the commodity;

(n) “Recyclers” are entities who are engaged in the process of recycling of plastic waste;

(o) "Recycling" means the process of transforming segregated plastic waste into a new product or raw material for
producing new products;

(p) “Reuse” means using an object or resource material again for either the same purpose or another purpose without
changing the object's structure;

(qQ) “Use of recycled plastic” means recycled plastic, instead of virgin plastic, is used as raw material in the
manufacturing process;

(r) “Waste Management” means the collection, storage, transportation reduction, re-use, recovery, recycling,
composting or disposal of plastic waste in an environmentally sound manner;

(s) “Waste to Energy” means using plastic waste for generation of energy and includes co-processing (e.g. in cement
kilns).

4. Obligated Entities:

The following entities shall be covered under the Extended Producer Responsibility obligations and provisions of
these guidelines namely: -

(1) Producer (P) of plastic packaging;
(i1) Importer (I) of all imported plastic packaging and / or plastic packaging of imported products;

(1ii) Brand Owners (BO) including online platforms/marketplaces and supermarkets/retail chains other
than those, which are micro and small enterprises as per the criteria of Ministry of Micro, Small and
Medium Enterprises, Government of India.;

(iv) Plastic Waste Processors
5. Coverage of Extended Producer Responsibility:
(5.1) The following plastic packaging categories are covers under Extended Producer Responsibility:
(1) Category I

Rigid plastic packaging;

(i1) Category II

Flexible plastic packaging of single layer or multilayer (more than one layer with different types of plastic),
plastic sheets or like and covers made of plastic sheet, carry bags, plastic sachet or pouches;

(iii) Category I11
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Multilayered plastic packaging (at least one layer of plastic and at least one layer of material other than
plastic);

(iv) Category IV
Plastic sheet or like used for packaging as well as carry bags made of compostable plastics.

(5.2) The Extended Producer Responsibility Guidelines covers the following with respect to plastic packaging
namely: -

(i) Reuse;
(i) Recycling;
(i) Use of recycled plastic content;

(iv) End of life disposal.
6. Registration:

(6.1) (a)The following entities shall register on the centralized portal developed by Central Pollution Control Board
namely: -

(1) Producer (P);
(i1) Importer (1);
(ii1) Brand owner (BO);

(1v) Plastic Waste Processor engaged in (a) recycling, (b) waste to energy, (c) waste to oil, and (iv) industrial
composting,

(b) Registration of Producers, Importers & Brand-Owners (operating in one or two states) and Plastic Waste
processors shall be done by State Pollution Control Board or Pollution Control Committee through the centralized
Extended Producer Responsibility portal developed by Central Pollution Control Board.

(c) After these guidelines have come into effect, with respect to, entities starting their business in a particular year and
placing their products in market in that year, they shall have Extended Producer Responsibility target obligations from
the next year.

(6.2)  The entities covered under clause 6.1 shall not carry any business without registration obtained through on-
line centralized portal developed by Central Pollution Control Board.

(6.3) The entities covered under clause (6.1) shall not deal with any entity not registered through on-line
centralized portal developed by Central Pollution Control Board.

(6.4) In case, it is found or determined that any entity registered on the on-line portal has provided false
information or has willfully concealed information or there is any irregularity or deviation from the conditions
stipulated while obtaining registration under Extended Producer Responsibility guidelines, then the registration of
such an entity would be revoked for a one -year period after giving an opportunity to be heard. The entities whose
registration has been revoked shall not be able to register afresh for the period of revocation.

(6.5) In case any entity falls in more than one sub-category mentioned in the clause (6.1) then the entity shall
register under each of those sub-categories separately. Further, in cases, where the entity has units in different states,
in a particular sub-category mentioned in clause 6.1, then these units shall also be registered separately. However,
only one registration under a sub category in a state would be needed, even if, more than one unit are located in a
state. The registration shall be as per Standard Operating Procedure laid down by Central Pollution Control Board for
the purpose, as per these Guidelines.

(6.6) While registering, the entities shall have to provide PAN Number, GST Number, CIN Number of the company
and Aadhar Number and PAN Number of authorized person or representative and any other necessary information as
required.

7. Targets for Extended Producer Responsibility and obligations of Producers, Importers & Brand-Owners:

(7.1) The Extended Producer Responsibility targets for the Producers, Importers & Brand-Owners shall be
determined category-wise.

(7.2)  Producer (P):

(a) Extended Producer Responsibility target (Refer example 1 to 3 in Annexure):
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Eligible Quantity in MT (Q 1) shall be the average weight of plastic packaging material (category-wise) sold in the
last two financial years (A) plus average quantity of pre-consumer plastic packaging waste in the last two financial
years (B) minus the annual quantity (C) supplied to the entities covered under sub-clause 4 (iii) in the previous
financial year as under: -

Ql({inMT)=(A+B)-
and the Extended Producer Responsibility target shall be determined category-wise , as given below

Extended Producer Responsibility target

Year Extended Producer Responsibility target
(as a percentage of Q1 - category-wise)
I 2021 -22 25 %
I 2022 -23 70 %
I 2023-24 100 %

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Producer, as
part of Action Plan on the centralized portal developed by Central Pollution Control Board.

(b) Obligation for recycling (Refer example 1 to 3 in Annexure):

The Producer shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste

collected under Extended Producer Responsibility Target, category-wise, as given below namely: -

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste

(% of Extended Producer Responsibility Target)

Plastic packaging category [2024-25 2025-26 2026-27 2027-28 and onwards
Category 1 50 60 70 80
Category 11 30 40 50 60
Category 111 30 40 50 60
Category IV 50 60 70 80

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting
through industrial composting facilities.

(c) End of life disposal (refer examples 1 to 3 in Annexure):

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste
to energy, waste to oil, cement kilns (for co processing) etc. as per relevant guidelines issued by Indian Road Congress
or Central Pollution Control Board from time to time.

(i1) The producers shall ensure end of life disposal of the plastic packaging waste only through methodologies

specified in Rule 5 (1) (b) of Plastic Waste Management Rules, 2016,

(d) Obligation for use of recycled plastic content (Refer example 6 in Annexure)

The Producer shall ensure use of recycled plastic in plastic packaging category-wise as given below namely: -
Mandatory use of recycled plastic in plastic packaging

(% of plastic manufactured for the year)
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Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards
category
Category | 30 40 50 60
Category 11 10 10 20 20
Category 111 5 5 10 10

In cases, where it is not possible to meet the obligation in respect of recycled plastic content on account of statutory
requirements, the exemption will be granted by Central Pollution Control Board on case-to-case basis. However, in
such cases, the Producers, Importers & Brand-Owners will have to fulfil its obligation of use of recycled content (in
quantitative terms) through purchase of certificate of equivalent quantity from such Producers, Importers & Brand-
Owners who have used recycled content in excess of their obligation. Central Pollution Control Board will develop
mechanism for such exchange on the centralized online portal.

7.3  Importer (I):
(a) Extended Producer Responsibility Target (Refer example 1 to 3 in Annexure)

Eligible Quantity in MT (Q 2) shall be the average weight of all plastic packaging material and / or plastic packaging
of imported products (category-wise) imported and sold in the last two financial years (A) plus average quantity of
pre-consumer plastic packaging in the last two financial years (B) waste minus the annual quantity (C) supplied to the
entities covered under sub-clause 4 (iii) in the previous financial years as under: -

Q2({inMT)=(A+B)-C
and the Extended Producer Responsibility target shall be determined, category-wise , as given below namely: -

Year Extended Producer Responsibility target

(as a percentage of QQ 2 - category-wise)
1 2021 -22 25 %
11 2022 -23 70 %
111 2023 -24 100 %

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Importer as
part of Action Plan on the centralized portal developed by Central Pollution Control Board.

(b) Obligation for recycling (Refer example 1 to 3 in Annexure)

The Importer shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste
collected under extended producer responsibility Target, category-wise, as given below.

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste

(% of extended producer responsibility Target)

Plastic packaging category [2024-25 2025-26 2026-27 2027-28 and onwards
Category I 50 60 70 80
Category I1 30 40 50 60
Category 111 30 40 50 60
Category IV 50 60 70 80

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting
through industrial composting facilities.

() End of life disposal (refer examples 1 to 3 in Annexure)

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste
to energy, waste to oil as per relevant guidelines issued by Indian Road Congress or Central Pollution Control Board
from time to time.
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(1) The importer shall ensure end of life disposal of the plastic packaging waste only through methodologies specified
inrule 5 (1) (b) of Plastic Waste Management Rules, 2016, as amended.

(d) Obligation for use of recycled plastic content (Refer example 6 in Annexure)
The Importer shall ensure use of recycled plastic in plastic packaging category-wise as given below.
Mandatory use of recycled plastic in plastic packaging

(% of imported plastic for the year)

Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards
category
Category | 30 40 50 60
Category 11 10 10 20 20
Category III 5 5 10 10

Any recycled plastic used in imported material shall not be counted towards fulfilment of obligation. The importer
will have to fulfil its obligation of use of recycled content (in quantitative terms) through purchase of certificate of
equivalent quantity from such Producers, Importers & Brand-Owners who have used recycled content in excess of
their obligation. Central Pollution Control Board will develop mechanism for such exchange on the centralized online
portal.

7.4 Brand Owner (BO):
a) Extended Producer Responsibility target (refer examples 1 to 3 in Annexure)

Eligible Quantity in MT (Q 3) shall be the average weight of virgin plastic packaging material (category-wise)
purchased and introduced in market in the last two financial years (A) plus average quantity of (B) of pre-consumer
plastic packaging in the last two financial years as under: -

Q3 (inMT)=A+B

The Extended Producer Responsibility target shall be determined, category-wise , as given below namely: -

Year Extended Producer Responsibility Target

(as a percentage of Q3 - category-wise)
I 2021-22 25 %
I 2022 -23 70 %
I 2023-24 100 %

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Brand Owner
as part of the Action Plan on the centralized portal developed by Central Pollution Control Board.

(b) Obligation for reuse (refer examples 4 and S in Annexure):

L The Brand Owner using Category I (rigid) plastic packaging for their products shall have minimum obligation
to reuse such packaging as given below: -

Provided that the reuse of Category I rigid plastic packaging in food contact applications shall be subject to regulation
of Food Safety and Standards Authority of India.

(IT) Minimum obligation to reuse for Category I (rigid plastic packaging).

Year Target (as percentage of Category I
rigid plastic packaging in products sold

annually)
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A |Category I rigid plastic packaging with volume or weight equal or

more than 0.9 liter or kg but less than 4.9 litres or kg, as the case

may be
1 2025 - 26 10
11 2026 — 27 15
111 2027-28 20
IV~ [2028-29 and onwards 25

B Category I rigid plastic packaging with volume of weight equal or

more than 4.9 litres or kg.

I 2025 — 26 70
I 202627 75
I [2027-28 80
IV |2028-29 and onwards 85

111y The quantity of rigid packaging reused by brand Owner shall be calculated by reducing virgin plastic
packaging manufactured/imported/purchased in that year from the sales of the Brand Owner. The brand owner shall
provide this information on the centralized portal developed by Central Pollution Control Board.

(IV)  The quantity of Category I rigid plastic packaging reused shall be reduced from the total plastic packaging
used under Category I by the obligated entities (Brand Owners).

111 The quantity of Category I rigid plastic packaging reused during the year 2022 — 2023 and 2023-2024, shall be
reduced from the total plastic packaging used under Category 1.

() Obligation for recycling (refer examples 1 to 3 in Annexure):

The Brand Owner shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste
collected under Extended Producer Responsibility target, category-wise, as given below.

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste

(% of Extended Producer Responsibility Target)

Plastic packaging category 2024-25 2025-26 2026-27 2027-28 and onwards
Category I 50 60 70 80
Category 11 30 40 50 60

Category 111 30 40 50 60
Category IV 50 60 70 80

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting
through industrial composting facilities.

(d) End of life disposal (refer examples 1 to 3 in Annexure)

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste
to energy, waste to oil, as per relevant guidelines issued by Indian Road Congress or Central Pollution Control Board
from time to time.

(i1) The Brand Owner shall ensure end of life disposal of the plastic packaging waste only through methodologies
specified in rule 5 (1) (b) of the Plastic Waste Management Rules, 2016, as amended.

(e) Obligation for use of recycled plastic content (refer examples 6 in Annexure)
(1) The Brand Owner shall ensure use of recycled plastic in plastic packaging, category-wise, as given below namely:

Mandatory use of recycled plastic in plastic packaging
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(% of manufactured plastic for the year)

Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards
category
Category | 30 40 50 60
Category 11 10 10 20 20
Category 111 5 5 10 10

(ii) In cases, where it is not possible to meet the obligation in respect of recycled plastic content on account of
statutory requirements, the exemption will be granted by Central Pollution Control Board on case-to-case basis.
However, in such cases, the Producers, Importers & Brand-Owners  will have to fulfil its obligation of use of
recycled content (in quantitative terms) through purchase of certificate of equivalent quantity from such Producers,
Importers & Brand-Owners who have used recycled content in excess of their obligation. Central Pollution Control
Board will develop mechanism for such exchange on the centralized online portal.

(iii) In case, where Brand Owner is also Producer and/or Importer of plastic packaging material, the clause 7.2 and 7.3
shall also apply for determining their Extended Producer Responsibility targets and obligations as Producer and /or
Importer, respectively.

(7.5)  The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by all
Producers, Importers & Brand-Owners as part of Action Plan on the centralized portal developed by Central Pollution
Control Board.

(7.6)  The obligations for reuse, recycling of waste and use of recycled plastic content in packaging shall be
reviewed every five years based upon available technologies for meeting the Targets specified.

(7.7)  Extended Producer Responsibility on plastic packaging will promote sustainable packaging, as per guidelines
prepared by Central Pollution Control Board, inter alia based on the following criteria,

(1) package designing promoting reuse;
(i1) package designing amenable for recycling;
(iii) recycled plastic content in plastic packaging material and; (iv) package designing for environment.

(7.8) In case, the obligated entity utilizes plastic packaging which is 100% biodegradable in the ambient
environment leaving no traces of micro plastics or chemical residue or any other traces having adverse environmental
and health impacts as certified by regulatory entities Central Pollution Control Board, Bureau of Indian Standards,
Central Institute of Petrochemicals Engineering & Technology, the Extended Producer Responsibility target will not
be applicable for such material.

8. Generation of surplus Extended Producer Responsibility certificates, carry forward and offsetting against
previous year Extended Producer Responsibility targets and obligations, and sale and purchase of surplus
Extended Producer Responsibility certificates:

(8.1) A Brand Owner who has fulfilled their Extended Producer Responsibility targets, category-wise, can use the
surplus for the following namely: -

(1) Off setting previous year shortfall subject to clause 9.5;
(i1) Carry forward for use in succeeding year;
(iii)  Sell it to other Producers, Importers & Brand-Owners.

(8.2)  Surplus in one category can only be used for off-setting, carry forward and sale in the same category. A
surplus under reuse can be used for against reuse, recycling and also end of life disposal. A surplus under recycling
can be used for recycling and end of life disposal. A surplus under end of life disposal cannot be used for reuse or
recycle.

(8.3)  Producers, Importers & Brand-Owners can also meet their Extended Producer Responsibility obligations
under a category by purchasing surplus Extended Producer Responsibility certificates from other Producers, Importers
& Brand-Owners of the same category.

(8.4) Such transactions shall be recorded and submitted by the Producers, Importers & Brand-Owners on the
online portal while filing annual returns under the Extended Producer Responsibility framework. Central Pollution
Control Board will develop mechanism for such exchange on the centralized portal.

9. Imposition of Environmental Compensation:
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9.1) Environmental Compensation shall be levied based upon polluter pays principle, with respect to non-
fulfilment of Extended Producer Responsibility targets by Producers, Importers &

Brand Owners, for the prupose of protecting and improving the quality of the environment and preventing,
controlling and abating environment pollution .

(9.2) Central Pollution Control Board shall lay down guidelines for imposition and collection of environment
compensation on Producers, Importers & Brand-Owners, recyclers and end of life processors, in case of non-
fulfilment of obligations set out in these guidelines, and the same shall be notified. The Guidelines for Environmental
Compensation shall be updated, as required.

(9.3) The Environment Compensation, as applicable, shall be levied by Central Pollution Control Board on the
Producers, Importers & Brand-Owners operating in more than two states with respect to non-fulfillment of their
Extended Producer Responsibility targets, responsibilities and obligations in these guidelines.

(9.4) The Environment Compensation, as applicable, shall be levied by respective State Pollution Control Board on
the Producers, Importers & Brand-Owners operating in their jurisdiction (for Producers, Importers & Brand-Owners
not operating in more than two states/Union Territory’s), Plastic Waste Processors which includes recyclers and other
waste processors — waste to energy, waste to oil, co-processors, with respect to non-fulfillment of their Extended
Producer Responsibility targets or responsibilities and obligations set out under these guidelines. In case, the State
Pollution Control Board or Pollution Control Committee does not take action in reasonable time, the Central Pollution
Control Board shall issue directions to the State Pollution Control Board /Pollution Control Committee.

(9.5) Payment of environmental compensation shall not absolve the Producers, Importers & Brand-Owners of the
obligations set out in these guidelines. The unfulfilled Extended Producer Responsibility obligations for a particular
year will be carried forward to the next year for a period of three years. In case, the shortfall of Extended Producer
Responsibility obligation is addressed within three years. The environmental compensation levied shall be returned to
the Producers, Importers & Brand-Owners as given below, namely

(i) Within one year of levying of EC: 75% return;
(i) Within two years 60% return;

(iii) Within three years 40% return,

After completion of three years on environmental compensation getting due the entire environmental compensation
amount shall be forfeited. This arrangement shall allow for collection and recycling of plastic packaging waste by
Producers, Importers & Brand-Owners in later years as well.

(9.6) The funds collected under environmental compensation shall be kept in a separate Escrow account by Central
Pollution Control Board or State Pollution Control Board or Pollution Control Committee. The funds collected shall
be utilized in collection, recycling and end of life disposal of uncollected and non-recycled or non- end of life disposal
of plastic packaging waste, on which the environmental compensation is levied. Modalities for utilization of the funds
for plastic waste management on an annual basis would be recommended by the Committee for Extended Producer
Responsibility implementation and approved by the Competent Authority in the Ministry.

10. Role of Producers, Importers & Brand-Owners:

(10.1) The Producers, Importers & Brand-Owners shall have to register through the online centralized portal
developed by Central Pollution Control Board. The certificate of registration shall be issued using the portal.

(10.2) Producers, Importers & Brand-Owners shall provide Action Plan containing information on the Extended
Producer Responsibility Target, category-wise, where applicable, through the online centralized portal developed by
Central Pollution Control Board, along with application for registration or renewal of registration under Plastic Waste
Management Rules, 2016. The Action Plan shall cover tenure of the Registration as per the provisions of Plastic
Waste Management Rules, 2016. The standard operating procedure for registration and the action plan pro forma shall
be developed by Central Pollution Control Board as per these guidelines.

(10.3) Brand Owner covered under clause 4 (iii) shall provide details of plastic packaging purchased from Producers
and/or Importers covered under clause 4 (i) and 4 (ii) separately. The quantities attributed to each Producer and
Importer covered under clause 4 (i) and 4 (ii) obligated upon Brand Owner shall be deducted from the obligation of
Producers and Importers. The record of such purchase including category-wise quantity purchased, shall be
maintained separately by Brand Owner.

(10.4) The Producers and Importers covered under clauses 4 (i) and 4 (ii) will maintain the record of the quantity of
plastic packaging material made available to Brand Owner covered under clause 4 (iii). The record of such sale
including category-wise quantity sold, will be maintained separately by Producers and Importers. In case such records
are not maintained, they will have to fulfil the complete Extended Producer Responsibility obligation. The online
platform shall cross-check the declaration of transactions among Producers, Importers & Brand-Owners.
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(10.5) In order to develop a separate waste stream for collection of plastic packaging waste for directly fulfilling
Extended Producer Responsibility obligations, the Producers, Importers & Brand-Owners may operate schemes such
as deposit refund system or buy back or any other model. This will prevent mixing of plastic packaging waste with
solid waste.
(10.6) The Producers, Importers & Brand-Owners shall file annual returns on the plastic packaging waste collected
and processed towards fulfilling obligations under Extended Producer Responsibility with the Central Pollution
Control Board or concerned State Pollution Control Board or Pollution Control Committee as per pro forma
prescribed by Central Pollution Control Board by the 30™ June of the next financial year. Information on the reuse
and/or recycled content used for packaging purposes will also be provided. The details of the registered recyclers
from whom the recycled plastic has been procured will also be provided.

11. Role of Plastic Waste Processors (Recyclers or Other Waste Processors including industrial composting
facilities)

(11.1) All plastic waste processors shall have to register with concerned State Pollution Control Board or Pollution
Control Committee in accordance with provision 13(3) of Plastic Waste Management Rules, 2016 on the centralized
portal developed by Central Pollution Control Board. Central Pollution Control Board shall lay down uniform
procedure for registration within three months of the publication of these guidelines.

(11.2) The Plastic waste processors shall submit annual returns after end of every financial year by 30th April of the
next financial year on the quantity of plastic waste processed category-wise as per prescribed pro forma on the
centralized portal developed by Central Pollution Control Board.

(11.3) The total quantity of plastic waste processed by plastic waste processors and attributed to Producers, Importers
& Brand-Owners, on an annual basis, will be made available on the centralized portal developed by Central Pollution
Control Board as also on the website of Plastic waste processors.

(11.4) In case, at any stage it is found that the information provided by the plastic waste processor is false, the plastic
waste processor shall be debarred by State Pollution Control Board, as per procedure laid down by Central Pollution
Control Board , from operating under the Extended Producer Responsibility framework for a period of one year.

(11.5) Only plastic waste processors registered under Plastic Waste Management Rules, 2016, as amended, shall
provide certificates for plastic waste processing, except in case of use of plastic waste in road construction. In case
where plastic waste is used in road construction the Producers, Importers & Brand-Owners shall provide a self-
declaration certificate in pro forma developed by Central Pollution Control Board. The certificate provided by only
registered plastic waste processors shall be considered for fulfilment of Extended Producer Responsibility obligations
by Producers, Importers & Brand-Owners.

(11.6) The pro forma for the certificate shall be developed by Central Pollution Control Board. In no case, the amount
of plastic packaging waste recycled by the enterprise shall be more than installed capacity of the enterprise. The
certificates will be for plastic packaging category-wise and shall include GST data of the enterprise.

(11.7) The certificate for plastic packaging waste provided by registered plastic waste processors shall be in the name
of registered Producers, Importers & Brand-Owners or Local authorities, as applicable, based upon agreed modalities.
Central Pollution Control Board will develop mechanism for issuance of such certificate on the centralized portal.

(11.8) The Plastic Waste Processors undertaking end-of-life disposal of plastic packaging waste viz. waste to energy,
waste to oil, cement kilns (co processing) shall provide information on an annual basis as per prescribed pro forma, on
the centralized portal developed by Central Pollution Control Board. These entities shall ensure the disposal of plastic
packaging waste as per relevant rules, guidelines framed by regulatory bodies in an environmentally sound manner.

12. Role of Central Pollution Control Board

(12.1) The Central Pollution Control Board shall register Producers, Importers & Brand-Owners who are operating in
more than two states and plastic waste processors, through online portal. Central Pollution Control Board shall
prescribe the standard operating procedure for registration of Producers, Importers & Brand-Owners under Plastic
Waste Management Rules, 2016.

(12.2) The Central Pollution Control Board may charge fee for processing of applications for registration and an
annual fee for processing of returns, as per procedure prescribed by CPCB. In case, where Producers, Importers &
Brand-Owners, are operating in the jurisdiction of a State Pollution Control Board or Pollution Control Committee,
the Central Pollution Control Board as per guidelines so decided, will share the application fee with the concerned
State Pollution Control Board or Pollution Control Committee.

(12.3) The registration shall be done within two weeks from the submission of a complete application online by the
Producers, Importers & Brand-Owners. The tenure of registration shall be as per Plastic Waste Management Rules,
2016.

(12.4) Central Pollution Control Board by itself or through a designated agency shall verify compliance of Producers,
Importers & Brand-Owners through inspection and periodic audit, as deemed appropriate. Central Pollution Control
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Board, as required, can also verify compliance of Plastic Waste Processors through inspection and periodic audit. In
case of plastic waste processors and Producers, Importers & Brand-Owners operating in a State or Union Territory,
Central Pollution Control Board may, if required, direct State Pollution Control Board or Pollution Control
Committee to take action.

(12.5) Central Pollution Control Board shall publish the list of Producers, Importers & Brand-Owners who have failed
to meet Extended Producer Responsibility targets and obligations in the previous financial year, on an annual basis,
by 30™ September of the next financial year.

(12.6) The Central Pollution Control Board will establish a mechanism to ensure a regular dialogue between relevant
stakeholders involved in the fulfilment of extended producer responsibility obligations for plastics under the Plastic
Waste Management Rule, 2016.

(12.7) The Central Pollution Control Board shall carry out a compositional survey of collected mixed municipal waste
to determine the share of plastic waste as well as different categories of plastics packaging material on a half-yearly
basis.

(12.8) The Central Pollution Control Board shall carry out review of technologies related to plastic packaging and
plastic waste management for techno-economic viability and feasibility specifically with respect to clause 7.6.

13. Role of State Pollution Control Board or Pollution Control Committee:

(13.1) The concerned State Pollution Control Board or Pollution Control Committee shall register Producers,
Importers & Brand-Owners (operating in one or two states) and plastic waste processors, through the online portal
developed by Central Pollution Control Board. Provision for registration shall be made on the Extended Producer
Responsibility portal. State Pollution Control Board or Pollution Control Committee by itself or through a designated
agency shall verify compliance of Producers, Importers & Brand-Owners through inspection and periodic audit, as
deemed appropriate, of Producers, Importers & Brand-Owners as well as plastic waste processors in their jurisdiction
as per the Plastic Waste Management Rule, 2016.

(13.2) The State Pollution Control Board or Pollution Control Committee shall bring out a list of entities (Exception
Report) who have not fulfilled their Extended Producer Responsibility responsibilities on annual basis and publish the
same on their website. The State Pollution Control Board or Pollution Control Committee shall submit the Annual
Reports submitted by Producers, Importers & Brand-Owners and plastic waste processors in their jurisdiction to
Central Pollution Control Board and upload the same on the online Extended Producer Responsibility portal.

(13.3) State Pollution Control Board or Pollution Control Committee will establish a mechanism to ensure a regular
dialogue between relevant stakeholders involved in the fulfilment of extended producer responsibility obligations
under the Plastic Waste Management Rule, 2016.

(13.4) State Pollution Control Board or Pollution Control Committee shall carry out a compositional survey of
collected mixed municipal waste to determine the share of plastic waste as well as different categories of plastics
packaging material on a half-yearly basis.

14. Plastic Packaging Waste Collection System by Producers, Importers & Brand-Owners

(14.1) Producers, Importers & Brand-Owners while fulfilling their Extended Producer Responsibility obligations may
develop collection and segregation infrastructure of plastic packaging waste, as required, based on the category of
plastics. It may include the following based on implementation modality of Extended Producer Responsibility
adopted by Producers, Importers & Brand-Owners: -(a) establish waste plastic collection points and Material
Recovery Facilities (MRFs);

(b) ensure the collection of the plastic packaging waste from the collection points, with a frequency that is
proportionate to the area covered and the volume;

(c) offer the collection of plastic, from the entities like urban local bodies, gram panchayats, other public authorities
or third parties carrying out waste management, and provide for the collection from all entities that have made use of
that offer; provide for the necessary practical arrangements for collection and transport;

(d) ensure that the plastic packaging waste collected from the collection points are subsequently subject to recycling
in a registered facility by a recycler or its permitted end use in the designated manner.

(14.2) Producers, Importers & Brand-Owners may ensure the network of collection points taking into account
population size, expected volume of plastic or packaging waste, accessibility and vicinity to end-users, not being
limited to areas where the collection and subsequent management is profitable.

(14.3) The entities involved in waste collection will hand over the waste for treatment and recycling or for identified
end uses.
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(14.4) Participation of voluntary collection points - voluntary collection points will hand over plastic packaging waste
to the Producers, Importers & Brand-Owners or third party agencies acting on their behalf with a view to their
treatment and recycling or their identified end use.

15. Fulfilment of Extended Producer Responsibility Obligations

The Producers, Importers & Brand-Owners shall have to provide the details of recycling certificate only from
registered recyclers along with the details of quantity sent for end of life disposal, by 30th June of next financial year
while filing annual returns on the online portal. The details provided by Producers, Importers & Brand-Owners and
registered plastic waste processors will be cross-checked by the online portal. In case of difference, the lower figure
would be considered towards fulfilment of Extended Producer Responsibility obligation of Producers, Importers &
Brand-Owners. The certificates shall be subject to verification by Central Pollution Control Board or State Pollution
Control Board or Pollution Control Committee, as the case may be.

16. Centralized Online Portal

(16.1) Central Pollution Control Board shall establish an online system for the registration as well as for filing of
annual returns by Producers, Importers & Brand-Owners, plastic waste processors of plastic packaging waste by 31
March 2022:-

(16.2) The online system developed by Central Pollution Control Board for the registration as well as for filing of
returns by Producers, Importers & Brand-Owners shall reflect the plastic packaging material introduced in the market
Producers, Importers & Brand-Owners in a financial year. It shall also reflect the details regarding the audit of the
Producers, Importers & Brand-Owners as well as recyclers or other waste processors of plastic packaging waste.

(16.3) The State Pollution Control Board or Pollution Control Committee shall also use the centralized portal
developed by Central Pollution Control Board for registration of Producers, Importers & Brand-Owners as well as
recyclers/waste processors. The centralized portal would act as the single point data repository with respect to orders
and guidelines related to implementation of Extended Producer Responsibility for plastic packaging under Plastic
Waste Management Rule, 2016 Producers, Importers & Brand-Owners may, if they so desire, facilitate the
development of online web portal or platform.

(16.3) Till the online web portal is developed all activities related to implementation of Extended Producer
Responsibility under the Plastic Waste Management Rules, 2016 will be done in an offline manner.

17. Monitoring

State Pollution Control Board or Pollution Control Committee shall submit annual report on Extended Producer
Responsibility portal with respect to fulfilment of Extended Producer Responsibility by Producers, Importers &
Brand-Owners (which include manufacturers of plastic packaging material) and plastic waste processors in the
State/Union Territory to Central Pollution Control Board. The report shall also be submitted to the State Level
Monitoring Committee constituted under the Plastic Waste Management Rules, 2016. State Pollution Control Board
or Pollution Control Committee shall also submit annual report with respect to recyclers or end of life disposal in the
State or Union Territory to Central Pollution Control Board by 31* July of the next year.

18. Committee for Extended Producer Responsibility under PWM Rules

(18.1) A committee shall be constituted by the Central Pollution Control Board under chairpersonship of Chairman,
Central Pollution Control Board to recommend measures to Ministry of Environment, Forest and Climate Change for
effective implementation of Extended Producer Responsibility including amendments to Extended Producer
Responsibility guidelines. The committee shall monitor the implementations of Extended Producer Responsibility and
also take such measures as required for removal of difficulties. The Committee shall also be tasked with the guiding
and supervision of the online portal including approval of requisite forms or pro forma.

(18.2) The committee shall comprise of representative from concerned line Ministries/Departments such as Ministry
of Housing and Urban Affairs, Ministry of Micro, Small and Medium Enterprises, Department of Drinking Water and
Sanitation, Department of Chemical and Petrochemicals; Bureau of Indian Standards, three State Pollution Control
Board or Pollution Control Committee, Central Institute of Plastic Engineering and Technology (CIPET), National
Environmental Engineering Research Institute (NEERI), and three industry associations, and any other invitee as
decided by the chairperson of the committee.

ANNEXURE

Examples for Clause 7

Extended Producer Responsibility Target and Minimum level of recycling of plastic packaging waste
[Refer Clause 7.2 (a), (b) & (c¢), Clause 7.3 (a), (b) & (c), and Clause 7.4 (a), (b) & (c)]

Example 1:
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Year 2022-23

Plastic packaging introduced in the market category-wise (100 MT
(Category Il Flexible plastic packaging)
Extended Producer Responsibility Target @, 70 % 70 MT

\Minimum level of recycling of plastic packaging waste
collected under Extended Producer Responsibility - no

threshold has been prescribed

Quantity of plastic packaging waste collected under|
Extended Producer Responsibility and recycled as per

actuals

Quantity of plastic packaging waste collected under|
Extended Producer Responsibility and used for energy

recovery, co-processing, road construction, waste to oil

etc. as per actuals

Example 2:

Year 2024-25

Plastic packaging introduced in the market category-wise

(Category II Flexible plastic packaging)

100 MT

[Extended Producer Responsibility Target @ 100 %

100 MT

\Minimum level of recycling of plastic packaging waste

collected under Extended Producer Responsibility @ 30%

Minimum 30 MT of plastic packaging waste collected
under Extended Producer Responsibility needs to be
recycled.

Remaining plastic packaging waste collected(Maximum

70 MT) may be used for energy recovery, co-processing,

road construction, waste to oil etc.

Example 3:

Year 2028-29

Plastic packaging introduced in the market category-wise|

(Category Il Flexible plastic packaging)

100 MT

[Extended Producer Responsibility Target @ 100 %

100 MT

\Minimum level of recycling of plastic packaging waste

collected under Extended Producer Responsibility @ 60 %

Minimum 60 MT of plastic packaging waste collected
under Extended Producer Responsibility needs to be
recycled.

Remaining plastic packaging waste collected(Maximum

40 MT) may be used for energy recovery, co-processing,

road construction, waste to oil etc.

Reuse

[Refer Clause 7.4 (b)]

Example 4:

Year 2025 — 26 (Minimum obligation for reuse comes into effect)

Plastic packaging introduced in the market category-wise
(Category I Rigid Plastic Packaging)

100 MT

Reuse of Category I rigid plastic packaging with volume
or weight equal or more than 0.9 litres or

15 MT
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kilogrammes bUnion Territory less than 4.9 litres o]
kilogrammes

(Reuse @ 15 %, minimum obligation for reuse 10 %)

Fresh plastic packaging introduced (A)

85 MT

Extended Producer Responsibility target for compliance
@ 100% of (A)

85 MT

\Minimum level of recycling of Category [ plastic
packaging waste collected under Extended Producer
[Responsibility @ 60%

Minimum 51 MT of plastic packaging waste collected
under Extended Producer Responsibility needs to be
recycled.

A maximum of 34 MT plastic packaging waste collected|
may be used for emergy recovery, co-processing, road
construction, waste to oil etc.

Example 5:

|For Year 2022 - 23

Plastic packaging introduced in the market category-wise
(Category I Rigid Plastic Packaging)

100 MT

Reuse of Category 1 rigid plastic packaging with volume
or weight equal or more than 0.9 litres or
kilogrammes bUnion Territory less than 4.9 litres or
kilogrammes

10 MT

Fresh plastic packaging introduced (A)

90 MT

[Extended Producer Responsibility Target @ 35 % of (4)

31.5 MT

Use of recycled plastic content

[Refer Clause 7.2 (d), 7.3 (d)]
Example 6:

Year 2025-26

Plastic packaging introduced in the market category-wise
(Category II Flexible plastic packaging)

100 MT

Extended Producer Responsibility Target as per clause 5.1
@ 100 %

100 MT

\Minimum content of recycled plastic in packaging @ 10%

10 MT of plastic content in the packaging should be
recycled plastic

90 MT of virgin plastic content in packaging

Note : The principal rules were published in the Gazette
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172 Annexure-lV

F.No. HSM-17/1/2023-HSM
Government of India

Ministry of Environment, Forest and Climate Change
Hazardous Substances Management Division

6" floor, Jal wing
Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi — 110 003

Date: 3" February 2023

OFFICE MEMORANDUM

Subject: Applicability of thickness restriction on shrink film, cling film, stretch film- under
Plastic Waste Management Rules, 2016, as amended- Reg.

This has reference to applicability of thickness restriction on shrink film, cling film and
stretch film under Plastic Waste Management Rules, 2016, as amended. Rule 4 (d) of the Plastic
Waste Management Rules, 2016, as amended, stipulate restriction on thickness of plastic sheet
or like or cover made of plastic sheet.

2. The following is clarified:

(1) The use of plastic sheet or like, which is not part of multi-layered packaging and cover
made of plastic sheet used for packaging, wrapping the commodity shall not be less than 50
microns in thickness, in an independent manner, inter-alia including shrink film, cling film and
stretch film, which shall not have thickness less than 50 microns, until an exemption is
specified, by the Central Government, based upon recommendation on CPCB, that the
thickness of such plastic sheets impair the functionality of the product,

(ii) Further, as per rules, only in cases where, plastic sheet or like, is integral part of multi
layer packaging (made from different materials or made from different type of plastics) the
thickness restriction shall not apply. However, in such cases, the use of plastic sheet has to be
accounted for in production of plastic packaging, through EPR registration of producers of
plastic packaging/converters, as EPR Guidelines.

(iii) As EPR target is on weight basis, while registering for EPR of multilayered plastic
packaging, in which plastic sheet or like, is a part, the complete weight of multilayered plastic
packaging will covered under EPR.
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3. Itisrequested that the above information is shared with all SPCBs/PCCs.

4. This issues with the approval of Competent Authority.

To,

The Chairman, Central Pollution Control Board,
Parivesh Bhawan, CBD-cum-Office,

East Arjun Nagar, New Delhi- 110 032

Copy for kind information:
1. PPS to Secretary, EFCC
2. PPS to AS (NPG)

Yours faithfully,

Dr. Sa'tyen ra Kumar
Director, HSMD
Ph: 20819291

Email: satyendra.kumarQ7@nic.in
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CPCB

Registration of PIBO /PWP as per EPR Guidelines Notified by MOEF&CC
FREQUENTLY ASKED QUESTIONS

What is Extended Producer Responsibility (EPR)

EPR means the responsibility of a producer for the environmentally sound management

of the product until the end of its life.

Have EPR Guidelines been notified by Government?

Yes. MoEF&CC vide Fourth Amendment to Plastic Waste Management Rules 2016

notified EPR Guideline on February 16, 2022

Which entities shall register on the centralized portal developed by CPCB?

The following entities shall register on the centralized portal developed by CPCB:

I. Producer (P)

II. Importer (1)

[ll. Brand owner (BO)

IV. Plastic Waste Processor engaged in (a) recycling, (b) waste to energy, (c) waste to

oil, and (d) industrial composting.

What assistance is provided for filling of application?

o Al Chat bot has been provided at right side of the login and sign up page of the
portal.

¢ Helpline no.: 011-43102469

¢ i-button with assisting provided in specific sections

¢ Standard Operating Procedure uploaded on website’

¢ Instruction sheet for filing of application uploaded on website

Which PIBOs are required to register with SPCB/PCC

PIBOs which are operational in one or two states/UTs are required to register with the

concerned with SPCB/PCC

Which PIBOs are required to register with CPCB
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PIBOs which are operational in more than two states/UTs are required to register with
CPCB.

Note: Brand Owners (BO) including online platforms/marketplaces and

supermarkets/retail chains other than those, which are micro and small

enterprises as per the criteria_of Ministry of Micro, Small _and Medium

Enterprises, Government of India

For details Section 3 & 4 of aforementioned EPR Guidelines may be referred to
What are the documents required for KYC for registration of PIBOs?
i. PDF copy of Company’s PAN, CIN & GST (the combined copies of GST invoices in all
the States/UTs where the PIBO is operating).
ii. PDF copy of Authorized person’s PAN & Aadhar.

Note: Proprietorship and partnership firms shall provide PAN and GST number for

registration on EPR portal. CIN number is applicable for the companies registered

with Ministry of Corporate Affairs.

Which are the plastic packaging categories covered under EPR?

The following plastic packaging categories are covered under EPR:

Category | : Rigid plastic packaging

Category Il : Flexible plastic packaging of single layer or multilayer (more than one
layer with different types of plastic), plastic sheets or like and covers made of plastic
sheet, carry bags, plastic sachet or pouches

Category lll : Multilayered plastic packaging (at least one layer of plastic and at least
one layer of material other than plastic)

Category IV : Plastic sheet or like used for packaging as well as carry bags made of
compostable plastics

For details please refer EPR Guidelines ( Section 5)

What is Pre-consumer plastic packaging waste?

Pre-consumer plastic packaging waste” means plastic packaging waste generated in
the form of reject or discard at the stage of manufacturing of plastic packaging and
plastic packaging waste generated during the packaging of product including reject,
discard, before the plastic packaging reaches the end-use consumer of the product.

What is Post-consumer plastic packaging waste?
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‘Post-consumer plastic packaging waste” means plastic packaging waste generated
by the end-use consumer after the intended use of packaging is completed and is no
longer being used for its intended purpose.

What is EPR target for Producers & Importers?

EPR target is the plastic waste which is introduced in the market by the PIBO . Details
given in section 7 of the EPR Guidelines may be referred to.

Whether all PIBOs are required to submit Consent granted under Air &Water Act
All producers are required to submit the consents issued to their production facilities.
Brand-owners having their own production facilities are required to submit the consents.
How much application fees / annual processing/ renewal fees to be paid for
Registration of PIBOs/ PWP

The details of fees to be paid by PIBO/ PWP is as given below:

a. Application fees for Registration of PIBOs

Sl. No. |PW Generation Slab ( TPA) Proposed Processing Fees (Rs.) #
1 <1000 10000
2 1000-10000 20000
3 >10000 50000

b. Application fees for Registration of PWP

Sl. No. [Production capacity Slab (TPA) |Proposed Processing Fees (Rs.) *
1 <200 5000
2 200-2000 20000
3 >2000 50000
C. Renewal fees : Same as Registration fees
d. Annual Processing Fees: 25% of Application fees ( for PIBOs as well as
PWP)

Our entity collects plastic waste; do we need to register as PWP?
Only entities engaged in plastic waste processing (recycling, co-processing, waste to
energy, waste to oil ) have to be registered as PWP.

What if PIBO has inhouse recycling unit for their packaging plastic?
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PIBO will have to register as PIBO and as Recycler both with relevant documentation.

Credits can only be issued to recyclers and transaction of credits to PIBO shall be

documented.

What are the documents required to register on the centralized portal, if entity

falls in more than one sub category?

+ Different email id is required to register in each category.

s Company KYC (Company’s PAN, GST & CIN) documents shall be same for each
category.

What shall be proportion of plastic waste in Municipal Solid Waste (MSW) in case

of co-processing and incineration of plastic waste at Co-processing and Waste to

Energy plant?

Equivalent quantity of plastic shall be considered for generation of EPR Certificates.

Characterization of waste may be carried out to determine the actual plastic quantity. As

per report titled “Assessment & Characteristics of Plastic Waste generated in 60 cities”,

published by CPCB, average plastic waste generation is around 6.92% of MSW. In

absence of actual characterization, this average plastic percentage shall be considered

for the purpose.

What shall be proceedings in case of rejection of application?

¢ If entity is operating in one State/UT or more than two states/UTs: The applicant has to
apply for fresh application on the portal with same login credential and repay the
applications fees as per SOP.

¢ If entity is operating in two States/UTs: The applicant has to apply for fresh application
on the portal with same login credential and repay the applications fees as per SOP. In
case application is rejected by one or both State/UTs.

What shall be liabilities of producer/importer in case concerned Brand owners are

currently not registered on the centralized EPR portal?

The producer/importer may register on the said portal and their liabilities for fulfilling of

EPR target to be adjusted during filling of Annual report on the portal if the concerned

Brand owners are currently not registered on the centralized EPR portal.

What shall be EPR liabilities of any entity if its falls under the category of brand

owner as well as importer?

The entity first has to register as a brand owner and provide the entire details in terms of

plastic waste generation included imported plastic by the firm. After registration as brand
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owner the entity shall register as importer, provide details of imported plastics and the
imported material sold to the said brand owner. Therefore zero liabilities has to be
fulfilled by the firm as importer.

What material is to be considered for EPR in case of MLP (at least one layer of
plastic and at atleast one layer of material other than plastic)?

As per OM dated 03-02-2023 published by MoEF&CC, “EPR target is on weight basis,
while registering for EPR of multi-layered plastic packaging, in which plastic sheet or like,
is a part, the complete weight of multi-layered plastic packaging will be covered under
EPR”.

What is the EPR liability associated with third party manufacturer of products?

If the third party does not have a brand name associated with them, the EPR liabilities
are to be taken by the concerned Brand Owners/Producers to whom the product is
being sold.
What is the definition of “Operations” for PIBOs ?

Operation means selling of plastic packaging product or products with plastic packaging
or carry bags or multilayered packaging or plastic sheets or like into the Indian Market.
What is the definition of “Raw material” for Brand owners, Producer & Importer?
Raw material for Brand owner and importer is plastic packaging of products or carry
bags or multilayered packaging or plastic sheets or like. Further, raw material for
Producer is resin/granules being used to manufacture carry bags or multilayered
packaging or plastic sheets or like.

Do PIBOs who have obtained a valid CPCB/SPCB/PCC registration also need to
apply on the Centralized EPR Portal?

All the PIBOs need to apply on the Centralized EPR portal with necessary application
fee.

Are units engaged in export exempted from fulfilling EPR Obligations?

Yes. Export oriented units are exempted from fulfilling EPR obligations

Which category of PIBOs are exempted from fulfilling EPR obligation?

The Micro & Small category of Brandowners are exempted from fulfilling EPR obligation.
Remaining all entities are required to be registered on Centralized EPR portal in line
with notified EPR Guidelines

We do not import plastic packaging but products with plastic packaging so what
information should we submit under 8 (a) and 8 (b)?

Details of plastic packaging which is imported along with the product is to be given in

this section
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